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LOK SABHA
Friday, 9th March, 1956
The Lok Sabha met at Half Past Ten of
the Clock.
[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)
11-30 AM.
LEAKAGE OF BUDGET '
PROPOSALS

The Prime Minister and Minister of
External Affairs (Sbri Jawaharlal
Nehru) : I promised a few days ago to
keep the House informed about the en-
quiries that were being made in regard
to the Budget leakage. I do not propose
to make ary full statement now, be-
cause we are in the process of getting
some information. But, I should like to
tell the House that considerable prog-
ress has been made in this enquiry and
in fact, some arrests have also been
made. I hope to make a fuller statement
on Monday morning.

DEMANDS FOR GRANTS
RAILWAYS—contd.

Mr. Speaker: The House will now
resume further discussion of the De-
mands for Grants in respect of Railways.
Demands 4 and 5 were under discussion
for which 4 hours have been allotted.
Out of this about 1 hour and 55 minu-
tes have been availed of yesterday and
2 hours and 5 minutes now remain.
After the disposal of these Demands,
the next group comprising Demands
Nos. 6, 7, 8, 9 and 10 will be taken
up for which 3 hours have been agreed
to.

Shri C. Bhatt will continue his. speech.

Shri C. Bhatt (Broach): Yesterday
when I was speaking on Demands 4 and
5, I was discussing the modus operandi
of the administration. I said that for
the last two years I have been trying
to move the proper authorities to get
latrines and urinals on the up platform
of the Broach station. But I am surpris-
ed to find till today, there are no latrines.
1—020Lok Sabha.
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No materials have been collected and no
erection has sf . In a democracy
we have to knock often and often. This
time also I am approaching in the same
spirit to knock as the biblical saying
goes: ‘Knock and it shall be opened’. 1
am knocking at the door of the Railway
Ministry this time also so that my sta-
tion may get latrines and urinals.

Last time, I wrote a letter to the
proper authorities that the passengers
from Ankleswar to Rajpipla were travel-
ling in open wagons even in the hot
season. Do you know what reply I re-
ceived? I received a letter in which it
was stated that my information is not
correct. If the information is incorrect,
it is for the authorities to go to the spot
and see the things for themselves. When
we come across such a state of affairs,
it is our duty to bring it to the notice
of the authorities. We get this type of
reply. I think the authorities should go
and see things for themselves.

On the Broach station, in the Western
Railway, there are two clocks, one is
on the down platform in the station and
the other is outside the platform. That
is a clock-tower. I have been seeing for
the last 2 years, the tower shows only
the dial; there are no arms. Nobody is
making up a case for that. The arms
should be set or the tower should be
pulled down so that the offices may be
accommodated. These are small matters.
1 shall now come to a bigger one.

Between Broach and Ankleswar there
is a bottle-neck. The distance is only
6 or 7 miles. My district is divided into
north and south, in two parts. In bet-
ween, the Narbada river flows. There
are two bridges. One belongs to the rail-
ways, which is a new one and the other
belongs to a national highway No. 8
which belongs to the Central Govern-
ment. Unfortunately, the PW.D. has
found out that there is a crack in the
bridge. The bridge has been out of use
for the last 9 months. Passengers are
not allowed to go and even light traffic
is not allowed to go. The whole burden
falls on the railways. My suggestion is
this; that there is a narrow gauge line
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in the whole of my district. I want these
two places to be connected by the nar-
row gauge line so that the pressure will
be lessened and my district also will be
connected. There are several schemes
in my district which are practically para-
lysed and not able to go ahead as much
as we want. There are social welfare
schemes, and national extension sche-
mes, rural improvement schemes which
are all held up. The cost to the Gov-
ernment is also very high. My sugges-
tion is that in between the broad gauge
lines, the narrow gauge line should be
placed. Last year I had given to the
Railway Minister the maps and neces-
sary material. I do not know what has
happened. Now, it is high time that this
case should be taken up and examined
thoroughly.

[SARDAR HUKAM SINGH in the Chair]

Another suggestion is that the narrow
gauge line should be extended from Ank-
leshwar to Sagabara via Dadiapada. This
is the most backward area. These back-
ward areas should be brought forward
by giving communication facilities either
by rail or by road or whatever we think
fit. There is enough of timber and the
railways will not be put to any loss. I
wish to state for the information of the
Railway Ministry that a major scheme of
the Narbada valley is going to be under-
taken. The materials will be required on
the spot. If my suggestion is accepted, it
will be to the benefit of the Railway also.
There is another scheme. The cement
factory also is coming up. What I want
to bring to the notice of the Railway
Ministry is that by my suggestion the
railways will not be put to any loss.

It is good that we have accepted 128
out of the 146 recommendations of the
Railway Corruption Enquiry Committee.
It speaks well of the Railway Ministry,
but it does not speak well of the admi-
nistration. Is it not that the acceptance
of 128 out of 146 recommendations re-
flects that corruption is rampant in the
railways? Is it not that the acceptance
of 128 recommendations is a barometer
that there is ample evidence to prove
that either the Railway Ministry or the
Railway Board or the proper authorities
are sleeping or are conniving at the
whole thing?

Mr. Chairman: Is it the recommenda-
tions accepted or instances of corrup-
tion?

Shri C. Bhatt: Recommendations.

Recommendation means there is a
basis for this. As a witness before the
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Enquiry Committee 1 had stated that if
we want to lessen corruption, we should
open alternate routes either by roads
or small ports or rail-cum-roads. The
points for corruptions are distribution
of wagons, transfer of goods from
narrow gauge to broad gauge, or the
stations which are situated in a way
in which bottle-necks are created. All
these difficulties will be lessened by
giving alternative routes. So, it is my
suggestion that in  co-operation with
other departments the Railway Minis-
try should find out alternatives, and then
1 think corruption will be lessened.

Shri H. N. Mukerjee (Calcutta North-
East) : Mr. Deputy-Speaker, Sir....

Shri Nambiar (Mayuram): Not yet.
Mr. Chairman.

Shri H. N. Mukerjee: I wish to take . .

Mr. Chairman: L wish to correct the
hon. Member. I am not the Deputy-
Speaker.

Shri Kamath (Hoshangabad): Coming
events cast their shadows before.

Shri H. N. Mukerjee: Coming events
cast their shadows before, as he has just
said.

I wish to take advantage of the dis-
cussion of the two Demands now pend-
ing before us to refer to certain mat-
ters of which I hope the Ministry will
take some notice.

The Minister has referred to the reor-
ganisation which he has in mind of the
Railway Security Organisation and the
absorption therein of the Watch and
Ward organisation. This appears quite
an unexceptionable proposition, but I
have had certain reports especially from
the spokesman of the Watch and Ward
staff of the Eastern Railway and the
South-Eastern Railway that there is a
feeling of perturbation among them on
account of the importation of outside
elements in an effort to strengthen the
security organisation. I feel Sir, that the
Railway Ministry will bear in mind that
the purposes of railway security are ne-
cessarily different in ‘a qualitative
fashion from the security of the State
generally speaking, and that it is neces-
sary not to bring from outside officers
who would stand in the way of the
advance of those who are already
working efficiently in the Watch and
Ward organisation.

1 wish also to refer to the wooden atti-
tude of the administration which has
sometimes been illustrated in compara-
tively small matters. I refer in particu-
lar to the holding up for more than 2%
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“years of the conversion of Lakshmipur
halt into a flag station. I know how all
kinds of footling little obstacles were put
in the way of the conversion by repre-
sentatives of the administration when re-
presentatives of the public and even of
the Government of West Bengal wanted
that conversion. Even now I fear that
the results of the conversion would not
be easily available because construction
work appears to depend upon the pro-
vision of finance. I wish that when such
a long period of time has already
elapsed before the conversion, the cons-
truction of the flag station is expedited
and the goods siding which is wanted
by the people of that area is also cons-
tructed.

I wish to refer to another matter in
regard to Sakrigali Ghat in the Eastern
Railway where conditions are abysmally
deplorable. On the 19th September last
year by means of Starred Question No.
1935, 1 elicited the information that at
Sakrigali Ghat out of 1,453 members of
the staff, only 345 have quarters and 87
live in wagons. This matter of our rail-
waymen living in wagons is a scandal
which I wish is completely effaced. You
will recall two years ago there was quite
a furore in this House over the fact that
in the Sealdah division several hundred
railwaymen were living in condemned
wagons. I am glad those condemned wa-
gons are now a thing of the past, but
87 people in Sakrigali Ghat, according
to the information furnished to us about
six months ago, live in wagons. But,
apart from that, this place Sakrigali
‘Ghat is extremely insanitary and the pro-
vision of sanitary facilities is terribly
important, and in this regard particularly
the ferry staff of Sakrigali 'Ghat who
number about 1,200 are the worst vic-
tims of administrative neglect and cal-
lousness. They have already presented a
memorandum, I understand, to the De-
gpty Minister, and I think some other

igh-up representatives of the adminis-
tration have been to the site and seen
the conditions of the ferry staff as well as
of the others who are living in very
difficult conditions. I hope something
would be done by the Ministry in this
regard.

I wish also to refer to the case pre-
sentegl to the Ministry, I understand, by
certain  stenographers of the Eastern
Railway. I learn on account of regroup-
g, confirmation has been held up in
many casgs, and I hope that confirma-
tion will be expedited. The results of

9 MARCH 1956

Railways 2094

regrouping should not be visited in a dis-
astrous fashion upon the employees. I
learn also that there are certain serious
grievances  regarding selection, and I
hope the Ministry would turn its atten-
tion as far as that goes.

I desire also to draw the attention of
the administration to the fact that there
are many employees of the different rail-
way institutes spread all over the coun-
try, and they have told some of us that
it is very unfair that while the members
of the railway school staff can be treated
as railway servants, no such considera-
tion is given to the employees of the rail-
way institutes and they neither have
the’ C.P.C. scale nor any kind of scale
whatever. I hope that something is done
by the administration in regard to the
employees of the railway institutes.

In tegard also to another matter which
is rather more important, I wish the
Minister takes a very serious view, and
that is the report which we have just
received of the application of the Safe-
guarding of National Security Rules in
rather an unwarrantable fashion against
active trade unionists, and particularly
against the Assistant General Secretary
of the Southern Railway Union. At the
present point of time Government is
telling us perhaps a little too glibly about
associating the railway workers with
the administration, but as far as the
railwaymen are concerned, there is no
doubt about it that genuinely, really and
truly they want to come forward and
offer all the co-operation that is neces-
sary for the successful implementation of
the Five Year Plans. We fear that there
must be some elements in the railway
administration, some elements which are
comparable to agents provocateur in
other regions, which are trying to be-
devil the relationship between the work-
ers and the railway administration. At
the present point of time I wish to re-
peat, and I am glad the Railway Minister
himself is here, we are trying to have
better understanding between the work-
ers and the railway administration, and
it is rather undesirable that this kind
of application of the Safeguarding of
National Security Rules is reported. And
I learn that this happens in spite of the
fact that we have had a kind of under-
standing from the Minister that it
would only be in absolutely categoric
cases that the Rules would be applied
and it would only be after a great deal
of cogitation. I cannot imagine how the
Assistant General Secretary of a respon-
sible workers’ union can be served with:
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this kind of notice, be told that his ser-
vices would be terminated when the at-
mosphere in the country is so different
from what it had been, let us say, five
or six years ago. Therefore, I feel that
the Minister should apply his mind very
seriously to this matter, seriously and
sympathetically, and I am sure as far
as we are concerned, we shall furnish
him with all the materials that are neces-
sary in order that he might reach the
correct conclusion in this matter. But
I feel generally speaking there should be
no instance of the application of rules
s0 stringent, so overbearing as the Safe-
guarding of National Security Rules.

I wish to refer to one other matter,
and that is in regard to the maintenance
of railway stations.

I come from Calcutta which has a
myriad problems, and I speak with some
trepidation, because last year the Minis-
ter was good enough to suggest that hav-
ing lost many weapons in my armoury,
I was falling back upon provincialism.
Risking that allegation, I wish to tell the
Minister that a place like Sealdah sta-
tion which handles the largest passenger
traffic of any station in this country is a
disgrace. I have sometimes passed the
New Delhi railway station, and I have
admired from a distance the handsome-
looking construction which is going on.
I do not grudge New Delhi whatever
amenities are being produced for its im-
perial or near-imperial splendour. I do
not grudge it at all. But I do not under-
stand why Sealdah station should con-
tinue to be neglected.

We know very well how the process of
electrification—in spite of certain assur-
ances from the ministerial side—of the
Calcutta suburban system will perhaps go
on for longer than we desired. But in
any case, the maintenance of Sealdah sta-
tion itself is a matter which should at-
tract the attention of the Ministry. Seal-
dah station was, and still is, a receiving
centre of refugees from East Bengal,
and therefore I am sure if the other Mi-~
nistries of Government concerned are
consultéed by the Railway Ministry, then
certainly some very quick and adequate
provision might be made for the main-
tenance and development of stations,
particularly Sgaldah station, in the
Calcutta area. .

These are some of the points which
I wanted the Railway Minister to give
his attention to, and I hope that some-
thing tangible would be done by the Mi-
nistry in this direction.
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Shri Vallatharas - (Pudukkottai): So-
many proposals and grievances have
been voiced on the floor of this House
in respect of various parts of this coun-
try. So far as the Madras State and the
Southern Railway are concerned, we
have not much to state except that we
expect some goodwill on the part of
t-tge authorities to see what is wrong

ere.

We are not very much worried about
the absence of any new constructions
there. Whether even the few lines that
exist there serve the area properly or
not is also a different question. But in
view of the fact that the States reorga-
nisation is going to take place, and in-
ternally the districts are going to sub-
ject themselves to a sort of adjustment,
the question as to which of the stations
should be given greater importance, and
how the traffic and passenger movements
should be regulated has to be decided in
consultation with the local MLAs, MPs,
the local businessmen and others. As an
instance, I may submit that Tiruchirap-
palli and Ramnad, and a part of Madura
and Tanjore are likely to be readjusted
in such a manner that there will be the
need for the formation of a Pudukkottai
district, or a district comprising the
Pudukkottai area as the main factor.

There is a proposal now for connect-
ing Aruppukkottai and Manamadurai.
The importance of the Nagapattinam
station is also to be taken into considera-
tion. We have got an extension line
from Pattukkottai up to Karaikudi via
Arantangi. The stabilisation of that line
is another matter. So far as the cons-
truction of new lines is concerned, pro-
vision is going to made for a line
between Manamadurai and Aruppukkot-
tai. Of course, my hon. friend Shri M.
D. Ramaswami is the proper person to
deal with it, and 1 believe he had had
his say already on this matter.

One point I should like to submit is
that the interior portions of Ramnad
district, although they are devoid of for-
ests, are still like some rude parts of
the interior of Assam. Those parts must
be brought in contact with the civilised
world. That is an area in which the Cri-
minal Tribes Act was in force during
the very abominable regime of the Briti-
shers, and where people had suffered a
great deal on that account, and the trade
and commerce had been brought to a
standstill. So, the people of that area
should be brought into contact with the
civilised world  without ary delay. I
should submit that a regular consultation
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“may be had with the local MLAs, the
local MPs and the businessmen on this
matter. My hon. friend the Deputy-Mi-
nister knows the situation very well. Vil-
lages like Kamuti, Abhiramam and
other places should also be connected.
Or else, the construction of a line. bet-
ween Manamadurai and Aruppukkottai
will serve no purpose, except that it will
give some consolation that some line
has been constructed. So far as Mana-
madurai is concerned, though it has been
functioning all these years, it has not
loomed important so far. But if there
is a plan to connect Aruppukkottai and
Ramnad area with Paramakudi, then
that will serve to bring the interior parts
of the Ramnad district in contact with
the outside world in contrast to the con-
nection with Manamadurai.

The second point that I should like to
urge is that the relationship between the
railways and the motor transport seems
somewhat highly suspicious. Between
Puddukkottai and Tiruchirappalli, there
is a motor transport service at present,
and the fare is 134 annas per passen-
ger. But if you take the train fare for
the same distance, it comes to Rs. 1-2-0
or so. I know this line very well for
some years past. I do not want to make
any insinuations; but I will only say that
there is a lot of suspicion created by
the circumstances under which prefer-
ence has been shown to motor transport.
Certainly, a fare of Rs. 1-2-0 for a dis-
tance of 30 miles or so is something
which is very high. The result is that the
motor transport people are enjoying a
monopoly. They have earned a lot of
money already, and the devices by which
they are making money are something
which are really to be condemned. I
would request the Deputy Minister to
go and make a personal inspection of
the line between Pudukkottai and Tiru-
chirappalli, and see that the railway
fare does not exceed the bus .fare at
least. Something on these lines has to
be done urgently, or else it will mean
great injustice to that part of the rail-
way area.

So far as the Tiruchirappalli Fort
station is concerned, I will point out
that the premises is the abominable and
insanitary abode of people suffering
from venereal diseases, and of pigs and
asses. The people who live near that
Fort station seem also to have acclima-
tised themselves to these surroundings. I
deplore the very nasty way in which the
surroundings of the station are kept.
Either the vacant space by the ‘side "of
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the station should be converted into a
garden or it should be converted into
something of a more useful type, so that
it may be kept clean and kept free from
nuisances. This is important step. which
has to be taken urgently.

Between Pollachi village and Coimba-
tore, there is a railway line at present.
But due to local politics, which has
got something to do with local business,
election propaganda and so on, road
transport in that area has been given a
monopoly. The passenger fare has been
raised from 8 to 13 annas. If two addi-
tional shuttles could be run between
these two places, then that will give
greater convenience to the passengers at
a cheaper rate, and it will at the same
time, also prevent the monopoly which
has been given to certain favourite mo-
tor owners.

An Hon. Member: They must be
Congresswallahs,

Shri Vallatharas: That sounds reason-
able, for when people of very great emi-
nence from the Congress ranks come
and visit that area, it is the motor trans-
port owners who happen to be their
hosts. That itself is a clear indication
of the relationship between the motor
transport owners and the Congress peo-
ple. However, that is a matter on which
I shall not dwell at the moment. I will
only like to draw attention to the griev-
ance of the poor fellows who have to
pay about 13 annas if they have to tra-
vel by bus. If there are two more shuttles
provided, that will be of very great as-
sistance to them. I will request the Rail-
way Minister to de something in this
direction.

Nagapattinam also is an important
station. I would like the Ministers to go
and stand in the railway platform there
between 9 P.M. and 5 AM.

Shri T. B. Vittal Rao (Khammam):
In cognito.

Shri Vallatharas : They can go
in cognito or even in their official capa-
city. I do not mind that. They will find
that about 50,000 pigeons will be sitting
there on the railings below the roof of
the platform, and leaving their excreta °
on the passengers’ heads during night-
time: and the station masters probably
take that as a rose scent or something
superior to that! I do not know how
those people tolerate this sort of stink-
ing smell there. This position must be
remedied immediately.
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The reconstruction or the rehabilita-
tion of the Nagapattinam station also is
important. The old glory of this place is
very well known. There was a work-
shop formerly, and it was then an area
in which there was a lot of traffic and
a large volume of trade. It is a very pro-
mising station, and it deserves urgent
remodelling. It is also a quasi-sea-port
which loads and unloads cargo as well
as passengers to a great extent. In that
way, the station is of very great im-
portance. I should request the Railway
Minister to see that something is done
for this station.

12 NoON

So far as working efficiency and con-
nected matters are concerned, Shri Ven-
kataraman drew the Minister’s attention
to the large number of recurring acci-
dents to human life. I should like the
Railway Minister to give some consola-
tion at least by concentrating on some
plausible remarks upon that position.
Before integration and before indepen-
dence, the accidents in an entire year,
1944-45, were equal in number to the
accidents in the week commencing
December 1953 and January 1954.
That means the casualties in a week
equalled the total number of the casual-
ties in a year before integration. In
the Public ‘Accounts Committee, we
had occasion to remark that the railway
authorities had not been able to satisfy
us as to how the integration of the
railways had any bearing on increasing
the working efficiency. So far, I have
not heard anything intelligent in reply
to it, as to how the moving capacity,
saving of time, saving of expenditure
and increasing of the speed limit have
improved on the basis of the inte-
gration of the railways during the
last four years. The accidents have hap-
pened almost very near the stations;
not far away from stations. It is normal
to infer that there is some fundamental
lack of vigilance on the part of the sta-
tion authorities or on the part of the
line inspectors who should check the
lines and keep the lines and signals
ready. T will submit that these accidents
should be gone into by a special section
*of the railway department with a view
to see how they could be averted. With-
out averting these things, there is no
meaning in pleading that you have
spent Rs. 400 crores in the First Five
Year Plan or that you have attained the
target. What is the meaning of attaining
target when you cannot minimise the
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loss of life and accidents on the rail--
way lines? So the railway inspectors—
the line inspectors—have to be charged
with a very serious blame that in view
of these accidents, we have to neces-
sarily infer that there is a sort of care-
lessness existing.

In regard to discipline among the
working staff, I have to very sorrily state
certain things. I do not want to quote
many instances. I will mention some. I
went to the Central station to reserve
my seat. There was a starry-eyed per-
sonnel in the reservation; of course,
these people are now looming large in
all these places, with which we do not
and cannot quarrel. It is beyond chival-
rous limits. The attitude of these people
towards passengers must of course be
corrected. True, we want more ladies in
employment. But I have to state that
Station Masters simply weep when we
go and tell them, ‘What is the meaning
of this impertinence in the reservation
section?” He says: ‘I have no control
over them’. I think this is a deplorable
state of affairs.

I went in search of the Station Super-
intendent. He was not present. Some-
body directed me to the Assistant Sta-
tion Master. So I went to his room.
There a guard was sleeping straight out.
There were four or five people sitting
there; they reminded me of bhangi-wal-
las or ganja and opium eaters. They
were there with their faces sullen and
swollen. When 1 made a query about
the A. S. M., nobody replied. When I
questioned them increasing my voice,
the guard rose and told me: ‘Will you?
Who are you to make noise? Will you
go out or not'? If I had stayed there
longer, he would have beaten me. Then
I made a note to the Station Superin-
tendent to whom also the guard made a
rough answer.

There are many other instances of
such behaviour. Of course, we have
sympathy for the amelioration of their
lot in respect of pay and other things.
But this sort of behaviour cannot afford
to be there. We have got the observations
of the Corruption Enquiry Committee
also. In one case, a railway officer want-
ed to travel with his family people. I
was there in the carriage in my reserved
seat. This was before the pass was intro-
duced. A seat was reserved for me. They
wanted to get me out. The watch and
ward, ticket examiner, the Assistant Sta-
tion Master, the Assistant Station Super-
intendent came there one after another
and wanted me to quit. Then somebody
else leaked out the fact—just as there
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was budget leakage—that I was an M.P.

I was an ordinary passenger, they
would have had me hauled up by avail-
ing the police. This happened in the Ti-
ruchirappally junction.

Some weeks before, when I went to
the station the ticket examiner who
was at the entrance allowed me to pass.
I was not going to travel; I had gone
there to see some of my friends and
return. But he asked me; ‘Where is the
form €illed for the journey?” I said
there was no form to be filled. Then
he said : ‘Come here. Stand here. Unless
you fill the form, you cannot go’. Then
he made me stand there from 11 P.M.
to 3 A.M. in that cold night in the en-
trance. I could not get at the Station
Master; I could not get at the Assistant
Station Master; nor I could contact the
Station Superintendent. A big station in
which some crores of rupees have been
invested was left abandoned in that
manner. Then there was a big demons-
tration. It attracted a crowd of nearly
two thousand people. A policeman came
with his lathi. I told him: ‘If you touch
me, serious things will happen’.

In this way, station control during the
night time is absolutely bad. There may
be romances going on, but here they
have to deal with passengers as respon-
sible people. These are some of the
things that happen.

In the Madras Egmore station, I had
with me some plantain fruits which a
friend gave me in Chenglepet. The tic-
ket examiner in the Egmore platform
wanted to weigh that. I told him : ‘Why
do you want to weigh fruits which will
last me two or three days on my jour-
ney? But he would not listen. He said
that the railway authorities had required
that some cases or other should be put
up daily. He did not know that I was an
M.P., because the dress I was wearing
is not a passport for anything.

Shri Nambiar: It is Congressmen’s
dress. It is enough.

Shri Vallatharas: This does not count
for anything now unless you have some-
thing else. This is a dress for innocent
people. This is the dress in which we
used to go to the villages and preach
Congress ideology and Gandhiji’s ideolo-
gy

Mr. Chairman: But the hon. Member
had chance to come across romances.

Shri Vallatharas: Life should be reliev-
ed from monotony.
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So so many things happen like that. I
was referring to the plantain fruits. We
call it ‘vazha pazam’ or kela. He knew
me but he did not have the conception
that I was an M.P. Then when I enquir-
ed, he said : ‘What am I to do? I am a
poor fellow. I am a member of your
constituency. Unless I show some case,
I cannot satisfy people higher up’. So
there seems to be some instruction issu-
ed from the highest level or the higher
level or the district level that they should
daily refer one or two cases. I have
seen this practice in police stations.
When the financial or official year is
about to close, the constables go to the
outskirts of the town, catch fellows and
make nuisance cases. At the end they,
furnish statistics—300 cases! This is
the way in which they operate.

If ticket examiners and other officers
treat a person in this manner, deliberate-
ly knowing that he is an M.P. what is
the fate of the poor people who are not
known much? We can draw our infer-
ence. I strongly protest against the con-
duct of the security officers and police-
men at railway stations who beat people
who pass without tickets or who are
found there as beggars. Our country has
plenty of them. To beat or push them
in such a manner that they tread about
without any balance for 10 or 15 feet:
This is ‘an abominable state of affairs
that must be ended. I am not complain-
ing in order to blacken the name of the
Railway Board, to whose work so much
praise and appreciation have come from
all except very few. But I hope the
Railway Ministry will be able to take
my word at its face value and send
strict instructions by circular that here-
after such sort of things should not
happen. I do. not like to prefer any com-
plaint against these things because there
is no use of doing so. A person may
complain. But after 8 months, a reply
is received saying that the matter has
been dealt with and suitable steps have
been taken—we are not supposed to be
concerned with those ‘suitable steps’.

As regards budgeting capacity, of
course, the administration have done
normal work.

As regards relations with labour,

which is a very important matter, it
seems to me that the correct approach
is not to be had. The productivity of
labour before the integration of the
railways must be seen—it is on record.
What is the percentage of the produc-
tivity of labour in 1950 and 1951 and
what is the percentage in 1954 and
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19557 After 1952, there is a perceptible
change in the financial stability of the
administration and also in the attitude
of labour towards the administration.
Unless labour is encouraged and made
to feel that they are promoters of this
great institution in this country, you
cannot achieve a higher percentage of
productivity of labour which was once
existing before integration of the rail-
ways and before independence. This
is quite apart from what you have to
say about the attitude of the Commu-
nist Party; because nowadays, from
what Shn A. K. Gopalan and others
of the Party have said, there is a feeling
that there is a shift in their policy. I
do not think that the communists are
so frail and gullible as to change their
policy whimsically. They are here to
fight it out. They have not shifted their
policy; their policy is to co-operate with
the Government so long as it suits
them. So, when the question of labour
comes up certainly it is their duty to
respond and they make it on a high
level. Further, some people feel that
the Russian Prime Minister’s appear-
ance here has brought down the tempo
of the Communists or this and that.
I do not believe in that. Let the elec-
tion come. Just 40 days before the elec-
tion you will see how many cars stand,
how many lakhs of rupees eome
from Dbanks, how many transport
motors come forward and how many
lorries, wagons etc., come out. Then and
then alone you can say whether they
have shifted their policy or not or whe-
ther the Congress bull has lost its pull;
all these things will have to be seen. So,
whatever it is, you need not delude in
rejoicing that the communists have
shifted their policy. They want the la-
bour to be consolidated and if the
strength of labour is such that they
have it their way, you cannot, certainly,
check it. But, on the other hand, if
you try to keep it in your own hands,
certainly, that is another matter for
serious consideration. I want the Rail-
way Minister to feel that the institution
of Railways has passed through three
stages, first, from the utilitarian to the
commercial stage, from the commercial
to the national stage; and now it is in
the national. stage. The labour question
is the forémost regarding the organisa-
tion of railway labour; the direction it
is intended to take at the initiative of
the Railway Administration, will decide
the future political status of 'this coun-
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Shri Frank Anthony (Nominated—
Anglo-Indians) : I have tabled four cut
motions under different heads and they
ail relate to the same subject, namely,
to discuss the disabilities of railway staff.
Some of the grievances to which I shall
refer have assumed unfortunately the
character of a hardly perennial. I am
afraid, that the Administration is to
blame for that. Some of these grievan-
ces which I shall underline again are
palpable grievances! They represent not
only unfair but often patently illegal po-
licies and the only reason that I can
see for the Railway Administration not
remedying these grievances is that
apparently the National Federation has
neither the capacity nor the knowledge
to put these grievances forward and ap-
parently the Railway Administration is
reluctant to redress grievances, however
long overdue, however serious they may
be, unless they come through the Fede-
ration.

Last year, I had pleaded for an
optional pension scheme for railwaymen.
I said that there was absolutely no jus-
tification for discriminating between rail-
waymen who are government employees
and employees of other departments of
Government. There is absolutely no
comparison between the present Provi-
dent Fund cum Gratuity Scheme given
to the railwaymen and the liberalised
pension scheme given to other employees.
I may mention here that I have done a
little research into this question. 1 find
that there was a pension scheme before
1885. I was a member of the Central
Pay Commission and we recommended
that an optional pension scheme should
be made available to railwaymen. I
have made a comparison between the
position of railwaymen and non-railway-
men in class III. The average railway-
man gets at the end of his service
Rs. 12,000—may be a little more—and
a non-railwaymen gets about Rs. 5,500
by way of gratuity and bonus and he
also gets a pension of Rs. 150 per month
If that Rs. 5,500 which is common to
both is taken away, the railwaymen is
left with Rs. 7,000, which invested even
in gilt-edged securities will come to
Rs. 28 per month as compared to the
Rs. 150 that a class III non-railwayman
gets. There is no comparison.

The position with regard to class IV
servants is infinitelv worse. The class IV
railwayman at the end of his service gets
approximately Rs. 3,500 and a non-rail-
wayman gets a bonus and gratuity of
about Rs. 950 and a pension of Rs. 24-6
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a month. Take away this Rs. 950. Then
it means that the class IV railwayman
is left with about Rs. 2,500. Invested in
gilt-edged securities it gives him about
Rs. 7/9 a month as compared with the
monthly pension of Rs. 24-6 to a class
IV government servant in other depart-
ments. There is no comparison.

Last year I raised this question and
I had referred to it also the year before
last. 1 regret to say that the Deputy Mi-
nister in his rather airy manner fobbed
it off, on the plea that the railwaymen
did not want it. This is not correct. I
mect more railwaymen than does the De-
puty Minister. I met recently (within
the last 6 months) and talked to thou-
sands of men and when I explained it to
them, without exception they all said
that they would like it—the optional
pension scheme. You know that this Na-
tional Federation which the Railway
does so much to boost, have also in
their usual laggard and incompetent way
now re-echoed the plea which I made
two years ago. Recently, I notice, at
onc of the general meetings they have
also recommended that the railwaymen
must have an optional pension scheme.

I am anxious about this matter because:

I know that in nine cases out of ten,
within a few years after retirement,
these men are either haunted by pau-
perism or by sheer destitution and it is
a matter which I feel requires the ur-
gent and sympathetic consideration of
the Railway Administration.

Last year and the year before last
1 asked that overtime for running staff
should be calculated on a weekly and
not on a monthly basis. I was under
the impression that Shri Alagesan had
conceded my point year before last
when he said that overtime should be
calculated on a weekly basis. But, 1
find, perhaps I was mistaken in the im-
pression I gained from what Shri Ala-
gesan said, I find that overtime is still
being calculated on a monthly basis.
Now the Railway Minister is here and I
would ask him to look at the phraseo-
logy used by the Adjudicator’s Award.
I am a lawyer, he may not be a lawyer;
but I am prepared to join issue with
him on this. He can refer the matter to
any person with judicial experience and
he will find that the only interpretation
of the clear language used by the Adju-
dicator’s Award is this that the unit for
assessing  human endurance is a week.
If the unit for assessing human endurance
is a week then a fortiori overtime must
be calculated on a weekly basis. What
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is happening? I do not think the Railway
Minister intends to do it. I say this with
a great deal of respect; but the Railways
are in fact cheating; they are cheating
their labour staff out of their dues.
What is happening? You should assess
overtime on weekly basis, which as I
have said is the Adjudicator’s unit for
determining human endurance. You
should work your men with a 57 or
58 hours’ week. I have had instances
where railwaymen have worked for over
100 hours in a week. According to your
limit of endurance they should work 114
or 116 hours a fortnight. Sometimes they
have worked 150 to 170 hours and they
cannot get one anna’s benefit. Why is it?
Because they are overworked for one
or two weeks and they are given exces-
sive rest for the balance of the period
so that in the period of a month their
period of work comes to 231 hours. As
the Railway Minister knows, if they put
in 231 hours for the whole month they
get no overtime.

I had last year eatered a plea for the
senior drivers. I had pointed out to
the Railway Minister that the pre-1931
drivers are losing in many of the Rail-
ways on an average between Rs. 100 to
Rs. 150 per month. There is no unifor-
mity with regard to exactions. So far as
pre-1931 drivers are concerned, be-
cause of the implementation of the pres-
cribed scales and old exactions being
made they are losing heavily. Take for
example, the Kanpur drivers. They have
exactions of 100 hours being made while
on the other divisions the exactions are
only up to 60 hours. When I raised this
matter some years before, the late Shri
Gopalaswamy  Avyangar very quickly
saw the point. Unfortunately, at that
time, I only had information with re-
gard to the Central Railway. Immediate-
ly he got up and on the floor of the
House said : If Mr. Anthony is correct
if our senior drivers are losing Rs. 100
or Rs. 150 from their previous emolu-
ments then there is no justification; I
will make it up by allowances or by
fixing or reducing the exactions and he
kept his word.

The Central Railway drivers had the
position remedied but on the rest of
the Railways—the former B.N.R. and
the present Northern Railway section,
the drivers, against the fierce inflation-
ary spiral, are losing Rs. 100 to Rs. 150
per month practically one-third of their
total emoluments.
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Last year I raised the question of
channels of promotion for certain sec-
tions of the loco staff having been taken
away from them. I regret that my appeal
fell on deaf years; it fell on stony
ground. I refer to the former A grade
drivers of Allahabad Division, and
nothing has been done in the matter.
Now the position is absolutely indefen-
sible. They have come to me and ask-
ed me to take the matter to court.
I say this : Have railwaymen, in order
to get their just dues, to agitate their
grievances before the courts the whole
time? What is the position now? Your
former A grade drivers were men re-
cruited on the basis of a contract and
their channels of promotion were gua-
ranteed along certain lines. What has
happened? You have lumped them
with literates and semi-literate staff. And
as a matter of course the A grade men
who progressed along their channels as
apprentices, A grade firemen, A grade
drivers etc., are being superseded by your
B and C grade literate and semi-literate
staff or drivers. I raised the matter with
Shri Kaul; I raised the matter with the
Railway Board. As usual the Railway
Ministry has taken shelter behind a
technical point, namely, that we have
lumped them all together and you know
our socialist or socialistic pattern of so-
ciety according to which everybody Must
get equal opportunities. It is not a ques-
tion of equal opportunities. It is not only
a breach of contract but it is worse;
it is a breach of faith. These men were
under contract with you and their chan-
nels of promotion were guaranteed,
and now they are being superseded. Shri
Kaul says that there is a process of selec-
tion. I say there is no process of selec-
tion. As a matter of course, the literate
men are now superseded by illiterate
and  semi-literate men. What-do they
have to do? They only have to bribe
the clerical staff. Today the Railways are
being run by the clerks, the clerks pass
the orders and the officers have neither
the capacity nor the inclination to check
the orders and run the Railways. So the
clerks are bribed and they pass the
orders and these men get their promo-
tion. I say this to the Railway Minister.
The A grade men have come to me and
said that if they cannot get fairplay, if
they cannot get justice from the Minis-
ter, they had better be allowed to go and
they have already put in about 25 to 30
years of service. I say this to the Mi-
nister “Let them go, if you do
not want to treat them fairly,
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give them their gratutity as they
have done more than 15 years
of service”. And I am sure you
will find en masse exodus from
Railways, at any rate from the
loco side.

The same position prevails with regard
to the loco staff on the former M.S.M.
Railway. I regret to say this. Even at
the Railway Board level people do not
understand simple facts. Of course, I do
not expect railway officers to have the
same acute appreciation of facts as a
person with a legally trainéd mind, but
1 do expect them to win over the chaff
from the grain. I raised the matter of
ex-M.S.M. loco staff. Those men were
recruited on the basis of a certain con-
tract and certain channels of promotion
were guaranteed like  apprentices,
shunter, firemen Grade A and so on.
Somebody from the Railway Board goes
off at a tangent and says that on the
ex-South Indian Railway this is not the
position. Of course it is not the posi-
tion. But I wrote about the ex-M.S.M.
Railway and you reply to me about
ex-S.I. Railway. It is here again not
only a breach of contract but a breach
of faith. Men have progressed along
certain channels of promotion for years
and then retrospectively you degrade
them. I just do not understand this.
Here are men who for years have
progressed along certain channels. Sud-
denly after 15 or 20 years you introduce
a new policy and degrade them and you
adhere to it because apparently nobody
is prepared to do justice.

The position on the Ferozepore Divi-
sion is the same. The other day a whole
body of men came to me saying that
they were not desirous of serving the
Railways. They said : “For God’s sake
let us go; we have given the administra-
tion 15 or 20 years of loyal service. And
if we cannot get justice let us go, we do
not want to join the communists. Up to
this time the Railway Minister will only
listen to people who are prepared to
subvert and to indulge in violent acti-
vities and agitations. But we are not
those types of people. If we cannot get
justice by constitutional means, let us
go; we will go and buy a plot of land
and cultivate it.” What is the position
in the Ferozepore Division? Your C
grade drivers, your illiterate men, have
bribed your clerks and are superseding as
a matter of course, these B grade drivers.
1 am going to ask the Minister to look
into this and he will do well to find out
the full facts. If the Minister will meet
them, they will show him case after case
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drivers, there are men who have come
over from Pakistan and given false dec-
laration, and they have been made rail-
way employees. Men who were running
cycle shops, men who were running
pan shops and biri shops in Pakistan,
came over here and made declaration
that they were railway employees there,
and they were put in as shunters, then
as drivers and then in higher positions.
There is this process of corruption going
on. The poor drivers who are affected
have made representations after repre-
sentations to the officers on the spot, but
oothing happens, because someone goes
to the clerk, the clerk takes the bribe
and all these representations go into the
waste paper basket. This kind of thing
is corroding these men. I am not a
railway employee, but when I see that
the men cannot get redress for obvious
grievances of this kind, I realise that
there must be resentment, frustration,
bitterness and even widespread demo-
ralisation.

A great deal of hardship is being caus-
ed by the vagaries in railway policy.
Recently some persons—I do not know

. where it emanated from—felt convinced
that if a person has a squint, it is a
major defect, and an order was issued
from the Railway Board that all squint-
eyed people must automatically be re-
duced to category C. The issue of such
an order indicates not a visual but a
mental squint which vitiates so much of
railway policy. The amazing thing is
this. At least four people have come to
me. They have had congenital squints.
They passed all their medical tests, not
only when they were recruited but up
to date; they passed all the medical tests
when the standard of efficiency on the
Railways was as good and as high, if
not higher than what it is today. These
men passed their medical tests and to-
day also they pass your medical tests.
But the amazing thing is that some
person in the Railway Board, who does
not want to look at a squint-eyed man
probably because he thinks it is  un-
lucky to look at such a man, issues
such an order as this. And therefore
you remove these squint-eyed people
from their present employment. The
tragedy is that these men have put in
25 or 30 years of service. I know the
Minister will tell me to look at the
elaborate provisions they have got about
alternative employment. The men have
served for 25 or 30 years and are
drawing at the end of their career about
Rs. 500 or Rs. 600 and at that time
they have the maximum of financial
of injustices done. Among the C grade
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commitments, with regard to their
large families, education of their
children, etc., What do you do in the
name of alternative employment? What
do your local officers do, fellows who are
not concerned with the interests of
these poor men?

Mr. Chéirman: Is the hon. Member
asking me to do something in the mat-
ter? ’

Shri Frank Anthony: I am addressing.
the Minister through you, Sir. Here are
four men and you offer them jobs carry-
ing Rs. 100 to Rs. 120 a month. They
were getting .Rs. 500 or Rs. 550 per
month. I think this is a scandalous dis-
grace. A poor driver was commended
by the President—he lost his leg when
he met with an accident. You could have
made him Controller. No, you did not
do that. He was receiving Rs. 550; and
instead of doing that, you offer him a
job on Rs. 120 per month. Even the
Army do not do it. The Army is sup-
posed to have the highest possible stan-
dard of physical efficiency and even
there the people are not thrown into
the dust bin merely because they have
to wear glasses after 25 years of service.
What would have happened if those sit-
ting on the Treasury Benches could not
pass a naked vision test? I do not know
how many of the people on the Treasury
Benches will pass a naked vision test.

An Hon. Member: They do not get
elevated.

Shri Frank Anthony: Give them an
ad hoc allowance; give these poor peo-
ple an ad hoc allowance because you
have a moral, if not a legal, obligation
to continue to give these emoluments
at the fag end of their lives. Still you
offer them only jobs carrying Rs. 120
per month.

Then there is the question of drastic
punishment. Here again I have repeated-
ly brought this point to the notice of
the Railway Minister, namely, that
your young officers are running amuck,
they cannot command the respect of
these men, they have got a perverted
sense that they should exact respect by
terrorisation, and suspend the men on
the slightest pretext. I would like the
Railway Minister to look into his own
code, outmoded as it is, which says
that before there is a suspension of the
services of an employee, he is to be-
charge-sheeted for misconduct, for
which the maximum penalty is removal
or dismissal. A man does something for
which he is not even charge-sheeted
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and yet he is suspended. You are sup-
})osed to suspend him for four months,

know. But there are cases, I know, of
suspensions lasting for a period of 2 or
3 years. o

_ The point I am trying to make is
this. Suspension is a punishment and it
is only the Railway Administration that
pre-judges a man. You do not even
charge-sheet him but you suspend him
and give him one-third allowance. He
is reduced to a sub-starvation level. You
penalise him and you penalise his chil-
dren also. I heard of a heart-rending
<ase the other day where a man is being
tried in courts. Suspend him. But what
has been done? You withdraw the edu-
cational allowances. His children—one
in the Senior Cambridge and the other
in the middle school—stopped getting
this allowance. You treat him as a
felon, you treat his family as felons.
“This is not the way to treat your railway
servants.

There is one other matter. There is
this anomaly with regard to the pass
rules. Here again I do not understand
it. If a person has one dependent his
pass will cover five persons—his wife,
two children, himself and the dependent.
But if he has no dependent,
will cover eighteen children. I do not
understand this. One dependent comes
in and you limit it to five. Obviously it
is meant to cover first, his wife and
children. If he has got eighteen child-
ten let him have any of his dependents
as 19th. (Interruption). The railway
people are a virile community and there
is no maximum with regard to their pro-
lificness.

I will repeat my plea to law down
a quota. I would ask the Railway Minis-
ter to seriously consider having a quota
reserved for the children of rallwaymen.
T raised this point sometime back. Shri
Alagesan pointed to the provisions in
our bright and shining Constitution. He
said that this would offend the Constitu-
tion. The equality clause—call it any-
‘thing—has been interpreted so that you
<can discriminate in favour of a class.
You are already doing it for the refu-
gees. What better claim has anybody
-else got than the children of -the rail-
waymen? The railway officials tell me
that the traditions and the loyalty of the
employees are fast disappearing. You
are putting in refugees and other people
‘who have no interest in the railways.
The  railwaymen  have  nurtured
the  traditions of service, ~ loyalty
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and attachment to the railway. As a rail-
wayman told me once : “Not only if my
veins but even if ‘my children’s veins are
cut, steam engines will come out of
them; it is in their blood. It will be a
good thing and you should reserve some
quotas for the children of railwaymen.

Shrimati Ammu Swaminadhan (Din-
digul): 1 have only just a few points to
make chiefly about the maintenance of
railways today. I have often come by the
Grand Trunk Express from Madras and
have gone back by the same train. I
find that the compartments are very bad-
1y kept; every time either the fans stop,
or watér does not come or windows do
not open.

Last time when I was travelling from
Madras to Delhi, thére was one window
which would not come down because
the catch that stops the window from
coming down had been stretching out
and it could not be brought down. I
called a member of the staff at one
station and told him that I would like
it to be brought down because it was
very hot. A man was sent for and he
came and repaired it. What did he do?
He cut that little piece on which the
window rested with the result that I
could never open it.

Another time a fan was not working.
Somebody came and I do not know what
he did but he said : “Madam, I do not
think this fan will work very long; I do
not know what to do; the train is about
to leave; this is all I can ‘do; this will
work only for a little while.” After some
time, it stopped. I am one of those obs-
tinate people and at the other station
1 called the railway people again and
asked them to mend it and there it was
repaired.

We who are Members of Parliament
travel on our first class passes. I have
never travelled from Madras to Delhi
without some tap or the other leaking.
Water sometimes comes down on your
head from the shower or it comes on
your feet from the little tap by the side
of the basin and if you open the basin
the whole water comes up on your face
or it does not come at all. I am sorry
hon. Members are laughing. These are
matters which must be looked into. I
feel that unless you keep up the main-
tenance, the travelling public is going
to be greatly inconvenienced. It is a
utility ‘service that the Government has
taken up and it is necessary for the
people who are travelling in the railways

" to have ordinary comforts and facilities.
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The hon. Minister has been saying
that they were thinking of having air-
conditioned third class compartments.
May I point out to him that it is not
air-conditioned compartments which we
need now? We want windows which
work; we want water pipes which do
not leak and taps which work and less
of overcrowding in trains by having a
few more trains.

I was speaking to some person
the other day who was usually
travelling by third class. She was
telling me: “What is going to
be the condition of third class compart-
ments if they are to be air-conditioned
and if all the windows are closed? Just
think about all the biris and cigarettes
that will be srmoked. How are the people
going to breathe inside such compart-
ments?” We cannot understand why the
hon. Railway Minister wants to have air-
conditioned third class compartments.
Nobody is asking for them. More fans,
more water, and less overcrowding—
these are the three things they need.

Shri Nambiar: You are talking about
things which are going to happen after
ten years!

Shrimati Ammu Swaminadhan: The
air-conditioned first class compartments
are really very fine compartments but
[ find it difficult to stand even them.
There is no movement of free air. I
know there are ventilators and so on
but even then there is the very closed
atmosphere. With people who would
smoke all the time, I think the atmos-
phere would be terrible in such compart-
ments. I hope the Railway Minister will
consider this question and instead of
siending a good deal of money in pur-
chasing more and more air-conditioning
machines, I wish he thinks of giving
more amenities and more comforts and
reducing overcrowding in trains. It can
only be done by having a few more
trains and not merely by icnreasing the
weight of the trains which will bring
about delay.

There is another matter about which
I would like to say a few words—cater-
ing in the trains. I am only speaking
about the Grand Trunk Express at the
moment. 1. was coming to Delhi from
Madras . for the November session. At
Bezwada, we were told that the dining
car was ‘sick’—that was the expression
used by them. All the same, we were
also told that at some station or the
other, they were sending a telegram to
serve food. We were three in a compart-
ment—one -lady and her little boy and
myself. Her husband was travelling in
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another compartment. When we got the
station where we were supposed to get
our food, we were told that some other
train had come there and all the dinner
etc., which were there were served to
those passengers and we could not get
even a cup of tea. As far as I and the
other lady were concerned, we did not
mind but the little boy was hungry. I
cannot understand why all the food had
been served and finished in spite of the
fact that a telegram had been sent that
the Grand Trunk Express was passing
through and food would have to be serv-
ed at that particular station to the pas-
sengers on that train because the din-
ing car was sick. If this is the condition
of first class passengers, you can ima-
gine what the third class passengers
would have to put up with.

These are the inconveniences of pas-
sengers and if such inconveniences are
not removed travelling will be very diffi-
cult. I wish the hon. Minister thinks
about making improvements in these
matters rather than think in terms of air-
conditioned trains. We are all satisfied
without  air-conditioning. But give us
more fans and as much water as people
want. Also let the compartments be
well kept and maintained.

Shri Raghubir Sahai (Etah Distt.-
North-East cum Budaun Distt.—East) :
Mr. Chairman,......

Mr. Chairman: The hon. Member
shall have to finish his remarks within
ten minutes.

Shri T. B. Vittal Rao: When is the
Minister going to reply?

Mr. Chairman: At 1-12 p.M.

Shri Ragbubir Sahai: Sir, while we
are discussing thesc demands I would
like to bring to the notice of the hon.
Minister and the Railway Administra-
tion a few points for their consideration.

One point is in regard to my own
constituency of Budaun in western U.P.
It is rather a backward area and the
headquarters of the district, becomes an
island, so to say, in the rainy season
because the district is surroynded by
Ram Ganga on the north and the Gan-
ges towards the south. When they are
flooded there is no approach to the dis-
trict except by rail. The railway bridge
over Ram Ganga is only open to the
railway traffic. I suggest that it should
be converted and made available for
vehicular traffic also. In this connection
[ would say. that -this bridge is an old
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one and a risky one. In 1923, I remem-
ber, there was a very big accident. Some
four or five bogies of the metre-gauge
train went down into the river and there
were a number of casualties. If that
bridge is not fit for vehicular traffic
along with rail traffic I would suggest to
the Railway Board that it should be re-
novated or another bridge constructed
which should be open for both rail
traffic as well as for vehicular traffic.

Another point in connection with my
constituency of Budaun is that Budaun
is a backward area. There was a scheme,
an old one, that a broad-gauge railway
line should be constructed from Roza
in District Shahjahanpur connecting it
with Babrala on the Bareilly-Aligarh
section. If that scheme is taken up then
four or five tehsils in my district and
one or two tehsils in the Shahajahanpur
District will become developed. That is
a very urgent scheme and I hope that
it will be taken up by the Railway Ad-
ministration.

We are very glad to note that the
Railway Administration has been spend-
ing something like Rs. 3 crores every
year towards amenities for passengers.
There is no doubt that within the last
two or three years many changes have
been made and almost everybody who
travels on Indian Railways, be he lite-
rate or illiterate, is thankful to the Rail-
way Administration. There is no doubt
about that. But, as our hon. lady mem-
ber has just spoken there are many
things yet to be looked into and to be im-
proved. There is no doubt that the im-
provements that have already been made
are very many. But, I am at a loss to
understand how far you are going to
stretch the meaning of the word “ame-
nities”. 1 consulted a dictionary and
there I found....

Shri B. S. Murthy (Eluru):
ter’s Dictionary?

Shri Raghubir Sahai : No, the name
of the dictionary which I looked into is
Funk and Wagnells New Standard Dic-
tionary 1953 Edition. If hon. Members
are anxious to see it it is in the library
and they can consult it. The meaning
given there is : “Besides pleasant ways
or manner or reasonable features of an
estate; appurtenances to a home as cen-
tral ‘heating, refrigeration, electric ele-
vators, telephones, hot water, service de-
Tivery etc.” Now, when we look to the
Railway Convention Committee Report,
1954 we find that it defines “amenities”
for the railway users as : “The scope of

Webs-
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amenities may also include in future all

users of railway transport such
as. improvement of goods sheds,
loading and unloading plat-
forms, waiting sheds for the trading

public.” In neither definition, either in
the dictionary, the name of which I
have quoted, or in the report
of the Railway Convention Com-
mittee, does this word mean “full scale
building”. I was reallyf amazed to find
in a pamphlet that has been supplied to
us by the Railway Ministry, Towards
Better Conditions of Travel, on page 11,
that the New Delhi Railway Station
which has been built at a cost of about
Rs. 20 lakhs and the Allahabad Railway
Station which is going to be constructed
at a cost of Rs. 37 lakhs have been in-
cluded in the definition of the word
“amenities”. I beg to submit that this is
stretching the meaning of the word
“amenities” too far. From the same
pamphlet I find that the Raja-ki-Mandi
Station at Agra and Nasik Station—the
construction of these two buildings—
have also been included in the defini-
tion of the word “amenities”. As I said,
this is stretching the meaning of the
word too far. I do not object to cons-
truction of new buildings. Wherever
they are necessary they must be cons-
tructed. But, they must be constructed
from some other fund. The sum that has
been allotted for giving amenities should
be spent only for providing amenities.
Mr. Chairman: The hon. Member
does realise that there is no statutory
provision. He can count the fund for
amenities after deducting these sums.
Shri Raghubir Sahai: Then, I hive
something to say with regard to the dis-
posal of complaints. I find that in the
Acharya Kripalani Report they have
made a recommendation that the
complaints which reach the Railway Ad-
ministration should not be inordinately
delayed and should be disposed of quick-
ly. They have recommended that 15
days at the most should be devoted for
those matters in which confronted en-
quiries are not held, 45 days in which
confronted enquiries are held and in no
case should the final reply to a comp-
laint be delayed for three months. Sir,
1 made a complaint regarding Bareilly
Junction railway authorities to the Rail-
way Minister in the month of July last.
Eight months have elapsed. I am not go-
ing to state all the facts about the parti-
cular complaint, but I am sorry to say
that up till now no final disposal in the
matter has taken place. I got some
letter from the Railway Administration
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a couple’ of months before informing
me that enquiry was proceeding. But,
till now the matter has not been disposed
of. In that complaint it was not only
lack of duty that was alleged but there
was an allegation of fraud also. It was
really a serious matter which should
have been looked into and finally dis-
posed of. If there is no disposition that
the matter should be hushed up I think
it is time that it should be looked into
early and disposed of.

I would like to say a word regarding
catering. 1 would like to ask, when the
principle of departmental catering has
been accepted why should there be so
much of tardiness in the implementation
thereof ? I find that only in Pathankot,
Delhi and at one place on the metre-
gauge, in Gorakhpur this departmental
catering has been provided. Why not at
other stations? Why not on other lines?
At the present moment everywhere,
either on the broad-gauge or on the
metre-gauge, there is a universal com-
plaint about bad stuff being supplied
at the stations. The present caterers
know that their term is going to expire
and that they would be replaced by de-
partmental catering. So, they have
got no incentive now to improve things.
Therefore, I would simply urge that
the railway administration should in-
troduce  departmental catering as
speedily as possible.

I would now say a few words with
regard to publicity, We are very proud
about the achievements of the railway
administration and we should see that
the achievements of the administration
are known to the public wherever and
whenever possible. In this connection,
I would suggest that the main points
with regard to the railway’s achievements
during the first Five Year Plan period
should be summarised and should be
attached to the time-table which is sup-
plied to the general public in English
and Hindi so that anybody who uses
the time-table will have an idea of the
achievernents attained so far and of
what the administration is going to do
in the second Five Year Plan period.

Shri Boovaraghasamy (Perambalur):
I should like to draw the attention of
this honourable House to the activities
of the railway administration particular-
ly in the Southern Region which de-
serve serious notice. The Government is
spending every year a huge amount of
money for construction of new railways
and for other facilities to the passengers
only in the North. Being a democratic
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Government, our Government is serious-
ly thinking and is seriously saying about
the socialist pattern of society which is
the aim of the Government. But, when we
look at the achievements of the Railway
Ministry, we will find that the adminis-
tration is giving comforts only to those
places which are already having good
facilities. In the South, there are so many
places which are very very backward,
with no communications, no electricity,
no telephones and no proper roads even.
Those places are not being given proper
consideration. 1 have been suggesting for
the past four years the construction of
one railway line connecting Nidamanga-
lam and Vriddachalam via Kumbako-
nam, 1. Palur, Jayankondan and Andi-
madam, and another one connecting Ari-
valur and Sankaridrug via Perambalur
and Thorayur in the Southern Railways.
Regarding the first route, not only my-
self but the public also have sent so
many memoranda to the Ministry. The
District Board, Tiruchi, has also passed
a resolution and sent it to the Govern-
ment. Again, the Bar Association of
Kumbakonam, in Madras State has also
passed a resolution and presented it to
the hon. Deputy Minister of Railways
when he recently visited the place. So
these lines are really important, especial-
ly when our area is very very backward.
These are the long-felt wants of the
people of that area. So, I request the
Government to consider this matter
seriously and undertake the construction
of these two lines in the very near fu-
ture.

Regarding amenities to the third class
passengers I should like to say a few
words. There is no waiting room in most
of the stations particularly for the wo-
men third class passengers. So, they have
to lie along with the men passengers, and
so, some mischief is being done to the
women passengers. Therefore, for the
protection of the women third class pas-
sengers, wherever possible, there should
be separate waiting rooms provided on
the platforms of all important stations.

I would then like to draw the atten-
tion of this Honourable House to the ap-
pointment of backward classes in the
Railway department. I have been ap-
proaching so many officers with regard
to the appointment of backward classes,
but I have not met with success. I am
told that there is a general rule applica-
ble to all the people. There is of course,
the term Scheduled Castes and Schedul-
ed Tribes, and other Backward Classes
but I do not know the meaning of the
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which is attached with Scheduled Castes
and Scheduled Tribes. If we go and
ask the officers about this, they say that
there is a Board, there are some exami-
nations and that they cannot do any-
thing for the Backward Classes people.
They add: “Our hands are tied”. I
do not understand the need for using
this term “other backward classes”. You
and all of us know that a vast popula-
tion of this country consists of back-
ward classes. This vast population is very
very backward in all respects. So there
should be a separate reservation for
backward classes also, on the line of the
reservation for Scheduled Castes and
Scheduled Tribes for appointments and
promotions. It is not a matter to be
laughed at. It has to be seriously consi-
dered. If we take the railway depart-
ment or of those employed in the other
Central Government services today, we
find too many Brahmin people and too
many forward class people are employed
who form a small minority in the total
population of the country when com-
pared to the backward classes popula-
tion. The Brahmins and the forward
class community people are almost
negligible, while compared to the total
population, but they are dominating.

Mr. Chairman: Without making com-
parisons, the hon. Member can proceed
with his theme that more attention
should be paid to the backward classes.

Shri B. S. Murthy: He wants to em-
phasise perhaps.

Shri Boovaraghasamy: I request the
Government to consider this matter
seriously, and I strongly make a sub-
mission that there should be some reser-
vation according to  the population
of the backward classes for their
appointments and promotions in Rail-
way services. Otherwise, there is no
meaning in your socialist pattern  of
society. The other people, in the name
of democracy, unity of the country and
the examination by the Union Public
Service Commission and so on, are
occupying almost all the key posts
nowadays in all the Government
services. So, I request the Government
to reserve some seats for the backward
classes also, according to their popuiax
“tion. Then only you will prove that
you can achieve the goal of socialist
pattern of society, otherwise, by fol-
lowing the-present procedure, you will
exploit the Backward Class people and
_certainly the country will be ruined.
My request is that there should be some
reservation for the backward classes
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according to their population. That is the
only way by which we can equally share
the fruits of freedom in our democratic
country. If you follow any other way,
you will ruin the country and the unity
of the country will disappear. Terms
such as ‘socialist pattern’, ‘unity’ etc. are
used only for exploiting the backward
classes. For promotions also, there
should be a policy which must be based
on the population of each community.

Now I wish to make a few observa-
tions regarding the construction of plat-
forms .and sheds in some railway sta-
tions in the Southern Railway. On the
chord line from Madras to Trichinopoly
there are several big stations like Ari-
yalur and Dalmiapuram, Lalgudi, be-
sides other big stations. They need
good platforms and proper sheds. These
needs at those stations should be pro-
perly attended to.

Almost all the third class passengers
have to travel with very little convenien-
ces and facilities. Of course, the Gov-
ernment is beginning to give more atten-
tion to the welfare and convenience of
third class passengers.

If we actually travel in third class,
we will know the difficulties of the third
class passengers; which cannot be ex-
pressed. In such a way they are suffer-
ing. Therefore, proper and expeditious
action should be taken to rectify their
grievances. The third class passengers
are suffering from want of sleeping ac-
commodation. At least passengers travel-
ling more than 300 miles should be pro-
vided with sleeping accommodation.

1 p.M.

I want to say something about the
pay of the railway officers. Shri Thanu
Pillai has said yesterday that the rail-
way officers are given more pay; I also
support that view. When compared with
the other Government servants, the rail-

‘way officers are paid very highly. At the

same time, Class IV employees in the

. railways are getting very low pay. In

this democratic country, we have got a
large number of people who are un-
employed and we are taking recourse
to deficit financing. I suggest that the
highly paid railway officers should be
reduced and a limit should be fixed, so
that you can accommodate all the peo-
ple who are unemployed in this coun-
try.

Shri N. Rachiah (Mysore—Reserved—
Sch. Castes) : Mr. Chairman, 1 should
like to make an appeal to Government
other term, ‘‘other backward classes”
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for the construction of the Chamaraja
Nagar-Satyamangalam _line. The My-
sore Government and the people of
Mysore have been requesting the Rail-
way Ministry for the past ten years to
construct this line. Resolutions have
been passed demanding this construction.
The Chief Minister of Mysore and all
the M.Ps. of the Mysore State have
also submitted memoranda and re-
presentations with regard to this line.
I am very sorry that the Govern-
ment are turning deaf ears to this request
though the survey was conducted before
the integration of the Mysore State Rail-
way with the Central Railway. I urge
upon the Government to take immediate
steps to take up this line and give due
regard to the demands and requests of
the people of Mysore as well as other
parts of South India, in the interests of
promoting trade etc. '

With regard to the Mysore-Bangalore
railway line, there was a proposal to
electrify this line. We have got plenty
of electricity. There is a big project there
and we can have more electricity in

future also according to the second Five'

Year Plan. When such is the case, when
we are having heavy traffic between My-
sore and Bangalore, when we are goimg
to have a Karnataka State very shortly
and when we are thinking in terms of
bilingual and multilingual States, it is
quite essential that we should give more
. amenities and develop our railway com-
munications, so that we can promote
trade and commerce. The Mysore Stat;
Government also had an idea of electri-
fying this line. This line must be elec-
trified early.

Apart from this, the Secunderabad--

Mysore line is only a metre gauge line
at present and there is heavy traffic
on this line. I, therefore, urge upon the
Government to see that this metre gauge
line is converted into a broad gauge
line, so that we can have better and
quick communications with the Andhra
State and the Mysore State.

I should like to say something about
the ex-Mysore State railway staff. Before
the integration of the Mysore State
Railway with the Central Railway, the
Mysore State Railway staff and the peo-
ple of Mysore expected that they would
get a fair deal. At the time of integra-
tion, I am told, the then Railway Mi-
nister gave an assurance that the status
quo would be maintained. I am very
very sorry that this promise has not
been kept up by the Railway Board and

2—20 Lok Sabba.
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the Railway Minister. So many repre-
sentations, requests and demands have
been made by the ex-Mysore State Rail-
way staff. Even the Mysore Govern-
ment’s order, which was passed with re-
gard to certain officials—inspectors and
others—has not been implemented up
till now. There is a feeling of dissatis-
faction and frustration and there is also
a sort of disappointment in the minds
of the ex-Mysore State Railway staff
not only in the higher cadre, but in the
lower cadre as well. This state of affairs
should not be allowed to continue in
the best interests of the railways and
also in the interests of efficiency and
proper working of the railways, particu-
larly in South India. I request the Gov-
ernment, the Deputy Minister of Rail-
ways in particular, to give more atten-
tion to the redressal of the grievances
of the ex-Mysore State Railway staff. I
am told that some orders have already
been passed solving these problems, but
with regard to certain officials, orders
have not been passed. Even the regional
officers, particularly the General Man-
ager of the Southern Railway at Madras
sometimes do not care for the orders of
the Railway Board. The General Man-
ager of the Southern Railway is not jus-
tified in his action. Whenever the Rail-
way Board or the Railway Ministry
sends some orders, he never cares for
such orders. To quote an instance, one
Gopalaswami, an Honours Graduate be-
longing to the Scheduled Caste, took
study leave; but in the meanwhile, his
services were terminated and even after
his re-employment the Railway Board
passed orders to upgrade him, the
General Manager did not care to give
effect to those orders. Even today, they
have not been given effect to.

May I give another instance? Five
officials were recruited to the Accounts
Department about six years back before
integration. They were graduates and
under-graduates and for all these six or
seven years, they had been working to
the full- satisfaction of the immediate
superior officers and there was no re-
mark against them, But now some Ser-
vice Commission has been set up and

Jmuly one Scheduled Caste candidate was
dllowed to be taken in after passing the
tests and the others had to lose their
jobs. They made some representation
and they were appointed jn some ticket
printing section. Even there, I am told,
their position is unsatisfactory. This is a
very very sorry state of affairs and I am
sorry to look at the injustices done by

. the Railway regional officers particularly,,
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the General Manager of the Southern
Railway. Some of the railway employees
are on the verge of being thrown out
of their employment. '

What about the fate of the children
and dependents of such persons? Some
doctors in the ex-Mysore State Railway
service had to retire after serving for
about 25 to 27 years, without the bene-
fit of any comepnsation, pension, or
provident fund. All the families of
these doctors are ruined.

In my constituency and I have been
in touch with the railway employees.
Their condition is pathetic, something
like the condition of the ex-servicemen
in the military department because of the
injustice done to them. Government
should give their immediate attention to
the grievances of ex-Mysore State Rail-
way staff.

1 shall not take more than one mi-
nute and 1 shall finish. Yesterday 1 was
travelling from Mysore to Delhi. It is
a routine thing, it has become chronic,
for the trains coming from Mysore to
Secunderabad to run 3 hours late. There
was an instance when it ran 5% hours
late.. At Dronachalam, it was 1 hour
and 45 minutes late. Then I talked to
the guard and told him, that I am going
to attend the Parliament session please
see that the train is in time. Then he
had to make up. Still it was 30 minutes
late. If this is the state of affairs, why
should the Central Government run the
railways? Let the Central Government
entrust the working of the railways to the
State Governments. They can see that
the railways are worked properly to the
best interests of the passengers and the
country. I should also like to refer to
the amenities of the passengers from
Bangalore to Delhi. In April 1952, one
through bogie was put in from Banga-
lore to Delhi. It has got only the first
class and the third class. We have to
travel over 1600 miles and the passen-
gers have got to be in the train for three
nights and almost three days. You can
well imagine the ordeals and the difficul-
ties that the passengers have got to go
through. When 1 put a question on thg,

22nd of the last month, the hon. Parlia-"

mentary Secretary for Railways, 1 may
say with all humility, gave an indifferent
answer. He said that there was no pro-
posal to provide first class, second class
and third class accommodation. What is
the meaning of this? They say that they.
are providing sleeping accommodation
to third class passengers. They say that
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they are giving reservation facilities to
third class passengers who travel over
300 miles. When passengers have to tra-
vel 1700 miles from Bangalore to Delhi,
sometimes from Chamarajanagar to
Delhi. they do not get sleeping accom-
modation. There is no ordinary reserva-
tion. It is something like a cattle
pound—

Mr. Chairman: The hon. Member
must conclude now.

Shri N. Rachiah: This is very im-
portant. People in Mysore say that we
are most ineffective Members and we
do not even open our mouths and we
do not bring it to the notice of 'the
Government.

Mr. Chairman: The hon. Member
can have his chance in the next Demand
also. It is not possible now when he
comes by these trains which are run-
ning so late, to make up for all the defi-
ciencies.

Shri N. Rachiah: I request the Gov-
ernment to see that first, second and
third class compartments are put in from
Bangalore to Delhi, and reservation with
sleeping accommodation is made avail-
able. Otherwise, it will be absolutely im-
possible for the passengers to travel in
these conditions.

I wish to bring to your notice one
particular incident which is a very pa-
thetic one. One P.W. Inspector has as-
saulted and insulted a Harijan gangman.
1 tabled in a question on this; but it was
disallowed. I understand a report has
been submitted. No action has been
taken by the General Manager of the
Southern Railway. Even under the Anti-
Untouchability ~Act, he should have
been prosecuted. The union has made a
representation. . The party has made a
complaint against the official to the
Railway Ministry also. But, no action
has been taken. In this state of affairs,
how can any Harijan officials get on?
They have only to go away because they
not only get injustice, but also insults
and kicks and assaults. Immediate ac-
tion against the particular official who
assaulted this Harijan, Ganga, in Ban-
galore, should be taken.

Mr. Chairman: The hon. Member can
give the particulars in writing separate-
Iy to the hon. Minister.

Shri N. Rachiah: 1 have already sent.
1 support this Demand.
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): We from the
Railway Ministry have heard with very
great attention and with gfeat respect
all the points that have been made by
so many Members of this House and
also the drawbacks and our failings
which they have pointed out. In the
very short time that is available to me,
I shall try to cover some of the general
points or points with which more than
one Member has dealt. There are
other points which I may not be able
to touch upon. I can assure every hon.
Member that every word that has been
said on the floor of this hon. House has
been noted for very careful and re-
spectful consideration by the Ministry
of Railways.

Not only during this debate, but
throughout all these sessions of Parlia-
ment, there has been a very persistent
demand from the Members residing in
the areas served by the North-Eastern
Railway for the improvement of the con-
ditions of that particular Railway. The
Railway Ministry is fully aware of the
fact that the conditions in the North-
Eastern Railway are not as good as they
might be. We are making every possible
endeavour to improve the conditions. In
fact, during the coming year, a very
special effort will be made to give as
many locomotives as possible and to put
at least 50 locomotives and 500 carri-
ages on the line in the North-Eastern
railway and also other metre gauge ssc-
tions in this ‘country. The majority of
these would, of course, go to the North-
Eastern Railway. We are also taking
steps to improve the running conditions.
The marshalling yards are being remo-
delled and extended, looplines are being
laid, and some bridges are being widen-
ed. In fact, we are doing everything pos-
sible that lies in the power of the Mi-
nistry to improve the conditions. I hope
by the end of the year, things will have
improved very considerably. I am sure
by the time the Second Five Year Plan
is over, the conditions of both travel and
movement of goods on the North-East-
ern Railway will have improved very
considerably.

During his speech Pandit D. N. Ti-
wary and also a number of other Mem-
bers including Shri Vallatharas referred
to ticketless travel on our railways. It
1s not denied that there is ticketless tra-
vel. But, I would like to inform the
House that this evil is on the decline, It
has been steadily declining. Neverthe-
less, it is still very considerable. For the
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information of the House, I would like
to state that during the year 1954-55, as
many as 75,86,808 persons were detect-
ed travelling without tickets, and a sum
of Rs. 1,45,75,507 was realised from
them as excess fares.

Shri Kamath: Largest on which rail-
way?

Shri Sahahnawaz Khan: I am sorry I
do not have the break-up of the figures.
So, it is quite evident and we accept
the remarks made by so many Members
that there is ticketless travel.

Shri T. B. Vittal Rao : It is after all
0-76 per cent.

Shri Shahnawaz Khan: We are taking
steps to combat that evil by increasing
the number of travelling ticket examiners
and ticket collectors. As hon. Members
are aware, recently one of our delega-

‘tions went to Russia, and they have sub-

mitted a report. We are trying to give
effect to their recommendations for eli-
minating this ticketless travel.

I would like to take this opportunity
to say a word about the railway magis-~
trates. There are a number of railway
magistrates working in U.P., Bihar and
certain other States—I think in Bombay
also. This scheme has been functioning
since 1948. These railway magistrates
have done exceedingly good work. They
are accompanied by a batch of ticket
examiners and also a police escort, and
on several occasions these railway mag-
istrates accompanied by the railway staff
have travelled by lorries in order to
avoid being detected, because when they
travel by train the information travels
ahead of them. So, they do not catch
very many people. So, we have resorted
to a different method. We have started
providing road transport to these rail-
way magistrates and the railway staff
and by surprise they go and stop the
trains and then out these checks.
The results have been exceedingly good,
and I am glad to announce that it is
the intention of the Railway Ministry
to retain these railway magistrates in
service for some years. In fact, it is
hoped that their number would be
increased. We have also tried an expe-
riment of sending travelling ticket exa-
miners in plain clothes in the compart-
ments and we have found that too has
proved very effective. All I can say is
that we intend to go through with this
scheme, and we will try as much as we
can to plug these holes through which
§0 m of railway revenue
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1 was surprised when an hon. Mem-
ber, Shri Vallatharas, expressed indigna-
tion that the travelling ticket examiners
were being forced to show minimum re-
sults. Surely we must have some sort
of system by which we can check the
working of our ticket examining staff.
It is not a hard and fast rule that so
many cases must be detected. All that
we insist on is that people working in
the same section should show consis-
tent results. If a number of people show
very good results and one or two per-
sons show practically no results, then
there is room for suspecting that there
is something wrong, and it is only such
cases that are taken up. So, I do not
think the hon. Member has anything to
fear when we insist on maintaining some
sort of standards.

Shri Nambiar : It is only a preven-
tive measure. The ticket examiner can-
not bring results because he prevents
travelling without tickets.

Shri Shahnawaz Khan: Surely there is
so much ticketless travel. He is expect-
ed to catch some people travelling with-
out tickets.

The next point which was very popu-
lar with this House and which was refer-
red to by a large number of Members
was about catering.

Shri K. K. Basu: (Diamond Harbour):
Let us have a demonstration.

Shri Kamath: Outside the House.

Shri Shahnawaz Khan: I was glad to
see that there was general satisfaction
in all quarters of the House over this
step of departmental catering. We have
made a start at Delhi, Pathankot and
Gorakhpur. The results are encouraging.
Some Members, particularly Shri Raghu-
bir Sahai, I think, said he could not un-
derstand why this scheme was so slow.
I would like to inform him that with
effect from 1st April departmental cater-
ing is going to be extended to the follow-
ing stations: Nagpur, Jhansi, Wardha,
Bhusawal, Ratlam, Mehsana, Khurda
Road, Cuttack, Bilaspur, Tatanagar,
Waltair, Asansol, Gaya, Patna, and Mo-
ghal Sarai.

Shri Raghubir Sahai: On the North-
Eastern section?

Shri Kamath: Include Itarsi also.

Shri Shahmawaz Khan: And in addi-
tion to this, as we gain experience, it
is our intention to go ahead and expand
departmental catering. There are serious
difficulties in the way too. As hon.
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Members are aware, there are a large:
number of displaced caterers. from Pak-
istan. Those gentlemen who worked in.
this catering line in Pakistan area were-
displaced and we have to rehabilitate-
them. In a number of cases they have-
got very small holdings, perhaps one:
contract or two contracts or one sta-
tion. They have very small holdings..
We do not think it would be a right
policy to abolish catering through con-
tractors on a wholesale scale.

I might also tell the House of a
personal experience of mine. Recently I
was in Calcutta and I went to Howrah
Station. There I found that adjacent to-
the third class waiting hall there was.
one contractor who was serving very
excellent food——rice, fish curry, two-
fried vegetables. ...

Shri Kamath: Only to you or to all?

Shri Shahnawaz Khan:..and chutni..
He was serving all these things with.
plenty of rice for 12 annas a meal, and
I was surprised to find that there were
as many as 4,000 people feeding there:
every day. And I learn that the clerks
who come to Calcutta daily have given
up having their meals at home because
they find it cheaper at this place.

Shri K. K. Basu: Taste for fish is a
hopeful sign.

Shri Shahnawaz Khan: I also tasted’
that food. It was very good food. It is
the intention of the railways to retain
honest and good contractors who are
out to serve the public and not to look
after only a selected few.

Shri Gadilingana Gowd (Kurnool):.
Frontier Mail charges Rs. 3-8-0. .

Shri Shahnawaz Khan: Due to depart-
mentalisation of catering, there has.
been, I should say, some excitement and’
certain people have been feeling worried’
about it. It is not our intention that the-
small contractors should be thrown out
of the railways. We are trying to accom-
modate them. Supposing we take over
Delhi railway station, the persons dis-
placed will be given alternative holding.
We will try to accommodate them some-
where else.

Also, the employees under these big
contractors, whose holdings we are try-
ing to cut down, are feeling nervous. F
can say that it is our intention to retain:
in service all the good and honest emp-
loyees under these contractors. If there:
are some bad characters or badmashes,.
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naturally some .of them have to be
thrown out. But it is our intention to
retain a great majority of the employees
«of the contractors W holdings the
railways .are .taking over.

1 am sure the House will be glad to
learn that the Railway Ministry has de-
cided to associate public opinion, and
non-official organisations with the work
of supervising catering. In this context,
I would like to inform the House that
for the better inspection of catering ar-
rangements, supervisory committees, con-
sisting of members drawn from the rail-
way zonal committees and other well-
known and important social service or-
ganisations, have recently been consti-
tuted on all railways. These com-
mittees are expected to undertake tours
-of inspection, and to bring to the notice
of the Railway Administration concern-
ed any irregularities, which they may
observe, with a view to bringing about
the desired improvement in catering
arrangements in those stations in parti-
«<cular, and in catering arrangements in
.general.

We know that the catering arrange-
ments leave much to be desired, and
the Railway Ministry are determined to
see that things should improve. Now
that we are so closely associating non-
official organisations with the supervi-
sory work too, I am sure that with their
co-operation and with the co-operation of
Members like Shri Kamath, things will
improve very considerably.

Shri T. B. Vittal Rao : Who will re-
Ppresent the caterers’ viewpoint?

Shri Shahnawaz Khan: Shri H. N.
Mukerjee, Shri Nambiar, Shri T. B.
Vittal Rao and some other Members had
referred to the reorganisation of the
watch and ward force of the railways.
As the House is aware, it was found
‘that the old watch and ward force was
lacking in certain respects. There were
‘certain complaints, and with a view to
having a more efficient organisation to
guard railway property, and to guard
and look after the yards and the goods
lying there, it was found necessary to
make certain changes. And in order to
place the force on a better footing a
senior police officer of the rank of
inspector-general was appointed to draw
up a scheme for reorganisation, and the
recommendations made by him are in
the process of implementation. It is yet
100 early to make an assessment of the
Tesults achieved, for it is mot merely
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the scheme of reorganisation that will
matter in the final analysis,- but also
the staff who are to put it into effect.

Also, the force as it stands includes
in its fold an appreciable number of
undesirable elements, who had previous-
ly come in, and who have to be sys-
tematically weeded out now.

Shri H. N. Mukerjee took objection
to outsiders being imported into this
force, that is to say, the railway protec-
tion force. The House will appreciate
that the watch and ward force has been
found to be not very effective. It is
necessary to revitalise it into a dis-
ciplined force, whose duties will be
similar to those of a police force. For
this purpose, we are utilising the services
of experienced police officers. We are
not unmindful of the interests of the
men already in the watch and ward
force. Those of them who are deserving
will certainly be considered, but we
cannot subordinate the efficiency of the
force to the interests of the staff.

Also, the House is fully aware that no
trade unionism can be allowed in the
security services. There is no trade union
movement in the Army. There is none
in the police force, and there is going
to be none in the railway security force.
But nevertheless, I would like to assure
the House that as far as the interests
of the men serving in this force are
concerned, their interests will be fully
guarded, and their rights fully respect-
ed. They would be allowed to form
their own associations, and represent
their ‘cases, as they have been doing so
far. So I do not think hon. Members
have much to fear -on that account.

Shri Nambiar: But punishments are on
the increase, unknown and unheard of.

Shri Shahnawaz Khan: Unless you
punish the evil-doers, you cannot stop
evil.

Shri H. N. Mukerjee had referred to
the Sealdah station building, and its
neglected condition. The Sealdah station
building is one of the latest and it is
having its due share of maintenance and
looking after. Several serious problems
have been created in this station environ-
ment due to the influx of refugees from
East Pakistan, and due to the congested
road traffic all round Sealdah. This sta-
tion is situated in the very busy and
congested area of the city. of Calcutta,
and no radical improvements are pos-
sible without shifting the station alto-
gether. There is, however, no possibility
of shifting the station to any other site.
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The electrification of the Calcutta sub-
urban area has been approved and in-
cluded in the works programme of 1956-
57, and it is proposed that along with
the electrification, terminal facilities at
S%alldah will be improved as far as pos-
sible.

One hon. Member had referred to the
inefficiency of the loco department, and
stated that the efficiency was on the de-
crease. But I can assure the House that
the efficiency of the loco department is
on the increase. My hon. friend Shri
Frank Anthony is looking at me, as if
he does not believe me. But I can assure
him and the House that things are im-
proving in the loco department.

On the broad gauge, the engine-miles
per day have increased from 109 in
1952 53 to 112 in 1954-55. The percen-
tage of locomotives under and awaiting
repairs in sheds has decreased from
17:91 in 1952-53 to 17:32 in 1954-55.
And engine failures are also on the de-
crease. On broad gauge, the engine-
miles per engine failure were 50,771 in
1952-53 whereas in 1954-55, they were
54,022 miles. That is to say, the engines
are failing after traversing greater dis-
tances. There is also very appreciable
improvement in the performance of the
metre gauge engines. Previously, that is
to say, in 1952-53 the engine-miles per
engine failure were 31,944, whereas in
1954-55 they were 46,680.

Considerable improvements have been
recorded and I do not think the alle-
gation of the hon. Member that effici-
tfancy was going down is borne out by
acts.

I have a very short time left, but I
think it would not be proper for me to
sit down before replying to Shri Nam-
biar’s charge of corruption amongst rail-
way officers. I do not deny that there
is corruption in the railways. But as the
Kripalani Committee has very rightly
pointed out, corruption is there not only
in railways but in all departments, and
corruption in railways is not very much
more than, not proportionately more
than, in other spheres throughout the
country. As one watched Shri Nambiar
speaking, one got the feeling that all
officers in the railway, wholesale, includ-
ing the Minister, were corrupt.

Shri Nambiar: I did not say so.
Shri Shahnawaz Khan: He did.

Shri Nambiar: My speech may be
gone through.
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Shri Shahnawaz Khan: The implica-
tion of his speech was that.. He said
that if a man came from U. P., because
the Minister came from U. P., no action
would be taken against him for corrup-
tion.

Shri Nambiar: I did not say so.

Shri Shahnawaz Khan: That was an
unsportsmanlike remark to  make
against a person whose integrity is
respected throughout the country. I
would also very respectfully submit
that railway employees number about
10 lakhs and it is inevitable that there
should be some black sheep. But to
condemn any organisation or any
system wholesale on that basis is not
fair to that organisation or system.
After all, there are thousands of
trains running every day, there are
lakhs of wagons moving every day, and
if every officer was corrupt or drunk,
how could the railways put up such ex-
cellent performances? The least that the
railways, the officers and men expect
from our hon. Members—we do not ask
for anything else—is a word of appre-
ciation only if we do well. That will go
a long way. Even if a person be honest
and you continuously go on nagging
him saying he is a dishonest man, that
would, in a way, be an mducement to
him to become dishonest.

Shri Nambiar: I submitted that I bow
before all honest officers.

Shri Shahnawaz Khan: But the impres-
sion one got from the hon. Member’s
speech was that those officers are very
few.

One hon. Member, Pandit D. N. Ti-
wary said :

Ig Fg ffaa g fs T d a1
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That means, ‘that it is difficult to say
who does not accept bribes in railways.”
Without saying much, we would appeal
for mercy and plead that we should
not be condemned on such a wholesale
scale. I have gone round the railways,
I have met a large number of railway
officers and I have met a large number
of railway workers, and I can say that
with independence the spirit has
changed and the officers, from top to
bottom, and all railwaymen are mind-
ful and are fully aware of the respon-
sibilities that they have to shoulder. I
can assure you that they are determin-
ed to do their duty by the nation.
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Mr. Chairman: I shall now put all the
cut motions relating to Demands Nos.
4 and 5 to the vote of the House.

All the cut motions were negatived.
Mr. Chairman: The question is:

“That a sum not exceeding
Rs. 34,54,85,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1957 in respect
of ‘Ordinary Working Expenses—
Administration’.”

The motion was adopted.
Mr. Chairman: The question is:

“That a sum not exceeding
Rs. 84,26,37,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1957 in respect
of ‘Ordinary Working Expenses—

O]}

Repairs and Maintenance’.

The motion was adopted.

Mr. Chairman: The House will now
take up Demands Nos. 6 to 10 for
which three hours have been allotted.

DEMAND No. 6—ORDINARY WORKING
EXPENSES—OPERATING STAFF

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 52,87,40,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1957 in respect
of ‘Ordinary Working Expenses—
Operating Saff”.”

DEMAND No. 7—ORDINARY WORKING
ExPENSES—OPERATION (FUEL)

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 42,07,03,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1957 in respect
of ‘Ordinary Working Expenses—
Operation (Fuel)’.”
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DEMAND No. 8—ORDINARY WORKING
EXPENSES—OPERATION OTHER THAN
STAFF AND FUEL

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 15,99,29,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1957 in respect
of ‘Ordinary Working Expenses
F——O ration other than saff and

el

DeMAND No. 9—ORDINARY WORKING
EXPENSES—MISCELLANEOUS
EXPENSES

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 26,41,81,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1957 in respect
of ‘Ordinary Working Expenses—
Miscellaneous Expenses’.”

DEMAND No. 10—ORDINARY WORKING
ExXPENSES—LABOUR WELFARE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 5,88,88,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1957 in respect
of ‘Ordinary Working Expenses—
Labour Welfare'’.” .

As regards cut motions, as usual
hon. Members and leaders of Groups
may hand over the numbers of those
cut motions which they select, to the
Secretary  within 15 minutes. I will
treat them as moved, if those hon.
Members in whose names those cut mo-
tions stand, are present in the House
and the motions are otherwise in order.

Shri Barrow (Nominated—Anglo-
Indians) : Sir, I have in my name, mo-
tion No. 322 in respect of Labour Wel-
fare which refers particularly to railway
schools,—to schools for the children of
employees on the railways. I was, Sir,
elated when I saw an increase in the
budget under ‘Education’, by Rs. 3-44
lakhs, but my elation gave way to na-
tural disappointment when I found that
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this amount was for additional teachin,

staff and trainees to cope with the addi-
tional load of the Five Year Plan. There
is, I feel, a policy of indifference on the
part of the railways towards the educa-
tion of the children of their employees.

1 had expected that the Minister would
make a definite pronouncement about
opening of hostels in large educational
centres for the children of railway emp-
loyees. 1 might remind the House that
this scheme was first mooted when Shri
Santhanam was Minister of State for
Railways, and though, Sir, every now
and again we hear echoes of this, yet no
definite clear or concrete plan emerges.
1 do hope that either the Deputy Minis-
ter or the Parliamentary Secretary will
give us some information about this to-
day.

Sir, there are 154 Railway Schools.
But I believe that the Railways just
tolerate them as an unwelcome legacy.
Let me, admit that the Railway Board
does, from time to time, try to patch
or repair the fabric of the administra-
tion of these railway schools. But, if
1 may quote from the Bible, it is like
putting new cloth on old garments. Or,
if 1 may use a simile which may have
significance for a few years until total
prohibition ‘comes,—it is like putting
new wine into old bottles.

An Hon. Member: Vice versa.

Shri Barrow: No Sir—New wine fer-
ments and causes the old bottles to
burst—all is lost—that is the point.

The Railway Board or the Railway
Administration try to patch and dam
but they will not make any attempt to
refurbish the administration of these
Railway schools.

Seriously, Sir, in the context of edu-
cational backwardness of this country, I
believe, that any educational waste
which results from indifference, or in-
ertia or, if 1 may say so, frivolous in-
ertia, is a sin against the nation’s young.
My opinion is backward by the opinion
of edl:lcational executives of the diffe-
rent State Governments. I have occasion
to meet them in Conferences, from
time to time and, they have expressed
clearly and categorically that the admi-
nistration of these railway schools leaves
very much to be desired. I will give
some examples of what is taking place
in these schools.

Some years ago we found that there
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were supposed to be School Committees,
but in fact no school committees were
functioning. In 1951, the Railway Board
issued a circular to the General Man-
agers that these school committees
should be obliged to meet at least once
in two months. I went recently to Kazi-
pet and to my dismay I found that the
School Committee had not met there
since 1953. There are other places in
which the same thing happens. In Nain-
pur there is a school, but nobody knew
about the existence of this school. It
was not on the list of recognised schools.
I asked the Education Department to
find out more about the school and they
said this school had never been inspect-
ed. They were kind enough to inspect
the school and submit report: this was
in 1954. That school still has not been
recognised. The Headmistress of that
school was managing 7 sections on her
own. Fortunately, the matter was taken
to the Railway Authorities and they
have appointed somebody else to help
but she has had no compensation for
working for years without any assist-
ance.

This is one side of the picture. On the
other side where there are Committees
the Presidents become extremely zealous
and they begin to interfere with the
working of the schools. The Presidents
are usually XENs.—Divisional Engine-
ers—I do not know whether they are
chosen because they are Civil Engineers
—I do not know the antonym in
engineering parlance for men who are
not civil engineers—but I do know that
these Presidents are not very civil in
dealing with the Headmistresses of these
schools. 1 have not had an opportunity
to psychoanalyse the gentlemen but fol-
lowers of the School of Psychology of
Adler would say they are suffering from
an “unconscious inferiority complex re-
sulting in an anti-teacher fixation.” 1
am not taking up for all school mis-
tresses as such. I know some of these
School Marms are themselves inhibited,
but if the Administration cannot bring
about some sort of working arrange-
ment between these “fixated” Presi-
dents and the “inhibited  School
Marms”, then these Schools and the
children are bound to suffer.

I can give you more examples. The
inspection reports are sent to the schools.
These reports are supposed to go to the
General Managers. What happens? In
some cases nobody knows. The Inspec-
tors themselves say that there is no
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point in inspecting these schools if the
recommendations are not to be carried
.out. Mark you; the Railway Board have
.sent circulars to the General Managers
.saying that they must send copies of
reports of any action taken on the ins-
pection reports but nothing happens.

There is also the question of clerical
assistance, temporary appointments and
so on. I can go on with them. I am not
also satisfied with the Railway Service
Commissions and the way they appoint
teachers. Without casting any reflection
-on their. powers to select, I say they
select guards and firemen very well but
when they come to the selection of
teachers, their selection is not at all
suitable. Very recently, I went to one
school. There was a school mistress who
had received all her education in Telugu
and she was appointed to teach in an
English medium school. It is absurd.
1 feel that the Railway Service Commis-
sions do not go fully into the matter
or, as I said before, they do not seem
to be able to select suitable people for
these schools.

I have brought all these points to the
notice of the Ministry not in a spirit of
criticism but because I want them to
+examine the whole question afresh. The
administration and functioning of these
schools should be the subject of an in-
vestigation and some sort of department
should be set up to run these schools
separately. There is a plan—and I hope
it comes ‘into operation—for creating
hostels. They may require educationists
to look after them. The Railways from
‘time to time say that they are going to
raise this particular school to the status
of an Intermediate College or that school
to the status of an Intermediate College.
1 believe in Khargpur they are going to
raise the school to the . Intermediate
‘standard and there is another school in
Broach or so which they want to raise
to the Intermediate College status. I say
you are only adding factories for train-
ing educated unemployed. The Railway
schools have a wonderful opportunity
of adapting themselves to the multi-pur-
pose or technical schools. If they care-
fully examine this question and if they
go into this question and get education-
ists to manage their schools, I feel cer-
tain that they will make a great contri-
bution  towards the educational
schemes of this country.

. Shri Kamath: Mr. Chairman, I will
be very brief, as 1 have got only one
point to make. There are two cut
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motions standing in my name, 316 and
317 to Demand No. 6. One was dis-
posed of yesterday which related to uni-
forms for conductor guards on the Cen-
tral Railway and so I won't deal with it
now. It has been disposed of and I hope
it will be taken up by the Ministry very
soon, and that there will be no discri-
mination shown towards—I should say
against—the conductor guards of one
Railway, the Central Railway, while all
the conductor guards in other Railways
are provided with uniforms. As it is now
a national undertaking and not com-
pany-managed, there should be one
uniform policy, a national policy and
there should be no discrimination
whatever.

The Minister of Railways and Trans-
port (Shri L. B. Shastri): There will be no
discrimination; it will be rectified.

Shri Kamath: I am grateful for the
assurance.

The Deputy Minister of Railways and
Shri Alagesan): What is the
cut motion of the hon. Member?

Shri Kamath: Numbers 316 and 317.
I shall take up 316, it is a very brief
matter and it will take less than 5 minu-
tes. I have tabled this cut motion with
a view to inviting the attention of the
Minister and of the House to the rather
strange manner in which the Adminis-
tration calculates or works out the work-
load for an employee. This is just an
instance and there may be hundreds of
other instances like this. There are what
are called C class level crossings on
the Railways. At these level crossings,
there is only one gatekeeper or gateman
on duty all the 24 hours of the day. I
particularly refer to level crossing No.
294 which I have seen—and of which I
have experience—at mile 583/1 near
Gotegaon where there is only one gate-
man on duty day and night.

2 PM.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair)

I bave myself seen and several friends
of mine have also told me that the ordi-
nary bullock-cart wallas and motorists
have been held up owsside this level
crossing, not merely for five or ten
minutes, but much longer. At nights
there have been instances when they
have been held up for as long as 15
minutes. I know it as a matter of fact
because I was a victim during the bye-
election in April last. I addressed the
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Railway Minister in this connection and
have got the following exposition,—or
shall I say clarification or explana-
tion—of this matter through the Parlia-
ment Secretariat. The question  was,
strange to say, disallowed but I got the
information ~ which was conveyed
through  the Parliament Secre-
tariat in these terms. “The traffic
at this point is not so heavy as to war-
rant the appointment of two gate-keep-
ers”. The last portion of this explana-
tion states that the gate-keeper has got
‘concentrated work—that is the expres-
sion used here—for less than six hours
in a cycle of 24 hours. I do not know
if this formula applies to all other mat-
ters, to all other employees, for the
employees of the Government as a
whole. I do not know if all the Minis-
tries adopt such a formula. I would
like to know what “Concentrated work”
means. Assuming that the gateman has
to work, say 15 minutes in every hour,
it will come to six hours in a cycle of
24 hours. And this particular gateman,
I myself know very well, has been there
all day and night because I have been
there in the mornings, I have crossed it
during afternoons and I have passed
through this level crossing at night also.
At night he may retire or go to sleep
and you have to wait till he wakes up,
comes out and opens the gate. There
have been complaints also that he has
levied on ordinary bullock carts a small
tax of an anna or two, and then they
are allowed to pass through.

An Hon. Member : A very ingenious
person.

Shri Kamath: Yes, that is my point.
care to go and see him there, he looks
a bit fierce also, and especially bullock
cart wallas are afraid of him and they
naturally pay the tax.

Shri L. B. Shastri: Will this not
mean keeping two men at each level
crossing? At each level crossing we
will have therefore to keep two men
instead of one.

Shri Kamath: Yes, that is my point.
This gateman does not get rest; he does

not get continual rest or sleep for at °

least four or five hours. Is it the policy
of the Ministry that employees should
be made to work in that way—15
minutes or 30 minutes in one hour,
free in the next hour, but again another
15 minutes in the third hour? Can they
BOt give some rest and leisure for him
40 ajtend to his domestic work? This
particular gateman has to be on duty
and if he is an honest man, he has got
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to be there all the time. I have heard
some motorist friends of mine telling me
that this tricky gateman does not open the
gate, then they shout at him, curse him
and swear at him, and at last he comes
out and opens the gate, telling them

“‘aTga AT TATQ Fasraa w0

—he wants transfer or he wants another
gateman to be posted to relieve or help
him.

Shri L. B. Shastri: What is that level
crossing? Where is it?

Shri Kamath: It is gate No. 294, mile
583|1, Gotegaon, near Jubbulpore.

Shri Nambiar: Not only one case, but
there are several cases of this type.

Shri Kamath: The earlier part of
the answer is that “it is not a fact, that
hedvy vehicular traffic passes through
this level crossing.” Gotegaon has a fair-
ly big mandi, and except for the mon-
soon there is considerable traffic passing
through this crossing. I do not know
when this enquiry or report about this
crossing was made and in which year.
It might be an ancient report and ~ just
passed on to me in the routine course,
because it does not state the date or give
other particulars of the enquiry or report.
I have reason to question whether the
enquiry was made locally. I know for
the last nine months there have been
ceaseless complaints from the public,
from bullock cart men, that they are
held up during the day as well as at
night for more than 15 minutes some-
times at a time. I do not kifow what
‘concentrated work’ means—whether it
is six hours or eight hours is immaterial
—and I do not understand the basis of
calculating it. It is found that an emp-
loyee has got to be on duty night and
day, may be even 15 minutes or so per
bour for all the 24 hours. It must be
so arranged that there are at least two
men on duty at this crossing so
that one need not be on duty
all the 24 hours. Otherwise he
will become inefficient and the public
will be inconvenienced. If work-load is
worked out or calculated like this, I am
afraid that not merely will employees
become inefficient and will shirk work,
but the public at large will be inconveni-
enced.

Shri Nambiar: I may be excused for
telling some frank things with regard to
the staff. There was an explanation just
now in respect of what I stated yester-
day. I brought in a particular fact
which is important towards proper main-
tenance of the Railways. I never meant
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that there is no officer in the Railways
who is honest. I am sure there are honest
officers; otherwiSe, the Railways would
have been a sheer waste all these years.
There are good officers, I know but the
officialdom or the Ministry should not
cover up those corrupt officers by mix-
ing up both the categories together and
then protecting them. I give respect to all
the honest officers and I only say that
the rotten set of officers should be sepa-
rated from the former category and
hammered. It is for this purpose that
I stated it but the hon. Minister on the
other side did not catch my point, or
perhaps he might have done it with a’
view to minimising the whole position.
Unfortunately, the operating staff, that
is, millions of workers are controlled
by these officers. It is they who do the
job. If you want to improve the stand-
ard of the efficiency of the Railways,
you will have to attempt a change at the
top as well as at the bottom. That was
the purpose of my suggestion.

Coming to certain facts about the
Railways, I am making these observa-
tions not in a vindictive mood or with
the idea of slinging mud at them or
of painting coal tar on their faces, but
with the hope that they will rectify the
position and tone up the Administration
so that it may improve. What
was the justification for the Rail-
way Administration to take the loco
sheds and running sheds from the pur-
view of the Factories Act? There was
no justification. There are such sheds at
Trichinopoly, Erode and Villupuram on
the Southern Railway; I know in Delhi
also there is such a shed® and in every
railway there are such sheds where more
than 500 workers are employed. They
are working round the clock. They have
got all the requisites according to the
Factories Act. In the days of the Briti-
shers, they were treated as factories but
after independence, this has happened.
Workmen who work in a factory get be-
nefits which are mentioned in that Act.
Since these sheds have been removed
from the purview of that Act, the work-
men are not entitled to get those facili-
ties. I request the hon. Minister to -con-
sider whether it is not necessary to bring
them back under the Factories Act.

There are not less than a thousand
anomalies with regard to pay fixation.
The matter has been referred to  the
tribunal which has not yet decided these
things finally. These anomalies should
be removed as early as possible. If this
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can be resolved by a discussion with
the railwaymen’s federation, let us dis-
cuss it. What stands in the way of such
a discussion ? Let it be discussed, finalis-
ed and finished. Lef not these people be
kept waiting in the balance for years.
I request the hon. Minister to consider
these points with sympathy.

Then there is the non-confirmation of
the staff who have been officiating or
working in a promoted post for years
together. I have brought some such
cases to his notice. In the Golden Rock
Workshop, there are 2,000 workers in
the highly skilled category for years to-
gether but they had not yet been con-
firmed in that category. If the work
there does not warrant those posts, then
they would have been done away with.
Not only that; today the expansion of
the factories is wunder contempla-
tion and more and more addi-
tional posts have to be created
and filled. In the circumstances, there
is no justification to keep them tempo-

‘rary in the higher scale for so many

years. If they are confirmed in the high-
er category, they will have to be given
certain benefits. Is it the reason why it
has not been done? In every other work-
shop also, it is the same. You will find
this common phenomenon in the other
categories as well—drivers, firemen,
guards, station masters, etc. Why is it
so? Is that a method of reducing the
wage bill? I request the hon. Minister
to consider this point.

Much has been said here about the
recruitment of Class IV staff. I know the
details of that recruitment. All sorts of
blackmarketing is going on there. The
posts of khalasis are sold for Rs. 300 or
Rs. 400. I have brought some instances
to the notice of the General Manager
of the Southern Railway about this and
also about the recruitment to the Integral
Coach Factory where also this sort
of blackmarketing was continuously
going on. I am not talking without facts;
there are instances. They have not set
up a machinery to do this recruitment

properly.

The question of recruitment of emp-
loyees’ sons came up and all constitu-
tional difficulties were raised. Any citi-
zen of India is equal to any other citi-
zen in India. How can the son of an
employee be put in a special category’
Anybody can come and stand in
queve and if he is fit, he will be
selected. It was all good for theoretical
purposes. But what is the result? Every -
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vpost that is to be filled up is thrown
~open to such sort of elements and bad
. influences. I am notelling you a story;
it is a reality. It is not a question of re-
_.servation for Scheduled Castes alone. If
‘it cannot be dome, if the law has to be
..changed, then let us change the law.
. Should not the employees’ sons have
some advantage? I can tell you why
‘they should have such an advantage.
“Take the case of a station master or a
pointsman who is working in a wayside
. station, far removed from the town. He
has no chance of sending his children to
- a school; he is left to suffer because he
has no benefit of being at the headquar-
ters and get the benefit of education,
- etc. There are so many such places in
this 34,000 mile long railway line. Sure-
"1y, such people must have some prefer-
..ence. This preference was given by the
Britishers. Some 20 or 30 per cent
weightage was given to them. Why
should it be denied to them now? I do
not say that non-employees’ sons should
have no advantage at all. There should
‘be a minimum percentage reserved for
#hese people. That is all I say.

. About promotions, there are two
amethods—promotion by selection and by
seniority. To categories whose scale of
pay is over and above Rs. 200, the pro-
motions are by selection. But even in
.other cases, promotion by seniority is
given a go-by at present. A keyman will
not get a promotion to a gang-mister
.or gangman. There must be a selection
and a trade test for such promotions
after so many years of service. There is
a trade test for any promotion under
the Sun. From semi-skilled to skilled or
from unskilled to semi-skilled, for any-
thing and everything there must be a
- trade test. There is another element in
- these trade tests. If within one year of
a person’s passing a trade test, he does
not get a promotion to a gang-mister
“lapses and there should be a re-test be-
fore he is promoted. How can it lapse?
" How is it that he gets automatically dis-
qualified? And then again, once be is
disqualified in such a.trade test, he is
debarred from appearing again for
- another seven years. I cannot imagine
what sort of brains were there behind
these beneficial rules! Does it stand to
reason or commonsense? I would request
- the hon. Minister and his men to re-
..consider these questions and simplify
- the procedure. Let each man have a
. chance of promotion if he is not other-
wise disqualified. I have no objection
~to the disqualification of unfit persons.
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If one is disqualified, then the next man
should get his chance. Otherwise, calling
25 men and then selecting two out of
them and even out of the selected two,
appointing one and making the other
wait—all these things lead to corruption
and that is undesirable.

1 lgave again, with a heavy heart to
submit certain facts about labour welfare
and medical attention. Doctors generally
are good. I like them. But in the rail-
ways, they are placed in such a position
that they must get some money for
granting leave. Unfortunately, if there
is a good doctor who does not receive
money for granting leave etc., he may
not be liked by certain people. They
put up their complaints against him and
he is transferred. Therefore, as a general
case the doctors, whenever they be-
come railway doctors, must receive
money for grant of leave etc. If the
hon. Minister can contradict me and
say that there are no cases of corrup-
tion among the railway doctors I will
be the first person to welcome his state-
ment, if it comes. But, unfortunately,
that is not the case.

With regard to the medical facilities
the less said the better. It is only an
organisation to grant leave and conduct
trade tests for the workers. It is not for
the benefit of the railwaymen as a whole.
I should like to give you an example.
In a place like Golden Rock where
20,000 is the population of the railway
colony, what is the number of beds
provided? It is only 100 beds in the
railway hospital. Then, how many doc-
tors are there? There are about 10 doc-
tors. How many lady doctors are there?
There was no ‘lady doctor before. Now
after much of. agitation one lady doc-
tor has come. Out of this 20,000 popu-
lation, naturally, somewhere near 10,000
must be women and for these 10,000
women there was no lady doctor. We
had to agitate for years and years and
then a lady doctor has come. Then,
what about the T.B. cases? There is no
chance of getting medical relief for these
people from a railway hospital. Unfor-
tunately, this is the fate of the railway-
men. One has to stand in a long queue
if one wants to get a mixture or get
examined.

Even with regard to medical fitness
the position is bad. We do not say that
there should not be imedical fitness at
all. The railwaymen must be medically
fit in all respects because they have
to run the trains properly and safely.
But, in the name of medical fitness why
should there be harassment? A Station
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Master must be given only such a kind
of test with which he can safely carry
on his work. Why should he be given
such a terrible test by which he will be
declared medically unfit? Today  the
medical test is such that unless one’s
health is of a very high quality one
cannot pass it. Think of a driver in the
railway department. Shri Frank Anthony
only this morning spoke about it. A
driver who works for all the 24 hours,
day and night is tested after 25 or 30
years of service on the foot-plate of an
engine which is always very hot. What
would be- the condition of his eyes after
45 years? It is natural that his eye-sight
would become bad. Then at the age of
45 he is medically tested and found
unfit. What is done with him? He is
asked to go home. What is he to do
after that? Is it due to his fault that
his eyes failed? No, it is only because
of the administration. It is because of
the work he did all these years. There-
fore, there must be some consideration
at the age of 45 or 50, not only in the
case of drivers but also in the case of
station masters and others. If they are
found medically unfit they must be
given alternative jobs which will carry
the same pay. What happens to a skilled
worker if he is found medically unfit
at the age of 45? A skilled worker in
a factory doing a fitter's or turner's job,
the moment he is declared miedically
unfit, is reduced to that of a peon getting
Rs. 30, This is the state of affairs. I
will only appeal to the hon. Minister to
see that what justifiable things can be
done are done immediately. In the in-
terest of the Railway Administration
there must be tests. Always my conside-
ration is, safety first and everything
next. For that purpose do not harass
the people, treat them with a human
heart.

Coming to the question of leave re-
serves......

Mr. Chairman: The hon. Member
must conclude now.

Shri Nambiar: I request that I may
be given some more time.

Mr. Chairman: Another five minu-
tes.
Shri Nambiar: It is a question of

operating staff, labour welfare and other
things.

Mr. Chairman: May I just find out
how many Members are desirous of par-
ticipating in this debate?

Some Hon. Memlpen: rose ==
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Mr. Chairman: Then I think the hon..
Member can continue.

Shri Nambiar: With regard to leave:
reserve again I have got a very sorrow-
ful story to relate. As per the rules 25
per cent or 20 per cent reserve must.
be there. But today that does not exist.
In certain places there is omnly 8 per
cent leave reserve. What happens is
when a worker finds that he would not.
get any chance to go on leave he goes.
to the doctor reporting sick. When he
goes to the doctor reporting sick and.
when he is not actually sick he is asked
to pay and he pays. That is the posi-
tion. If there is enough leave reserve-
and he is given proper leave, why should .
he go to the doctor and pay? Therefore
my request is that at least 25 per cent
leave reserve should be provided and.
whenever there are vacancies due to -
death or retirement they must be filled”
up so that the leave reserve can be main--
tained. I know of a case in Golden:
Rock. A worker when he lost his child .
in the morning had to go to his duty,.
punch his card and then apply for leave..
His leave application was received but
there was no margin. Then he had to-
wait till 8-30-or 9-00 and get the permis- -
sion of the foreman or officer concerned'
to go on leave as a special case. After
that he went back home where his dead
child was lying. That is the position.
Why should that be so? There must be
a better approach to this human prob--

lem. More leave reserve should be-
given.
Now I come to the question of”

housing. Shri Frank Anthony has ably-
put this question. The housing question-
is going to be a problem for a hundred
years for the Railway administration to
solve. I do not know whether by the
next century the railwaymen will be able
to get houses. It is in that way the cons-
truction of houses is going on. There-.
fore, I would appeal to the hon. Minis--
ter to see that he tries to construct more-
houses for the railwaymen.

I have got some more points which I
will try to finish soon. With regard to-
canteens, credit societies, stores societies
and other things I need not say much be-
cause there is a lot to say. I do not know
whether I will have time to say all that.
I want to say. I will cite only one case
as an example. 2000 clerical staff of
Tiruchirappali wanted to have a canteen
run by themselves on a co-operative:
basis. Applications were sent. Six.
months have passed but till date they
bave not been allowed. On the other:
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I will give you another case. There
was a co-operative credit society in
Southern Railway. The directors of a co-
operative credit society are elected by
the employees themselves. These direc-
tors did sign some petition when they
were on duty. For that they have been
punished and three months’ increment
cut is given. I have brought this to the
notice of the Minister also. They say:
“How can a worker sign a petition
while on duty? That is dereliction of
duty and therefore the worker must be
punished.” This is how they argue cases.

I will now come to the question
of.... /

Mr. Chairman: I think, he will have
to finish now. It is lalf past two O’clock.
He will have to resume his seat.

Shri Nambiar: Allow me two minu-
‘tes more.

An Hon. Member: All right.

Mr. Chairman: Order, order. I think
I am capable of looking after this House.
No, I think the hon. Member will have
to resume his seat.
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Pandit C. N. Malviya (Raisen): I
want to suggest certain things in connec-
tion with the Demands under discussion.
As regards the educational facilities, I
want to appreciate the attempts of the
Railway Ministry to give facilities for
the education of the railway staff, and I
think this is one of the advantages of

the socialist pattern of society wherein -

the Government takes the responsibility
of educating their staff and also the
people in general. But still there are cer-
tain things which are needed and I think
the Railway Ministry should look into
the matter carefully. That is in regard
to the conveniences of the staff who are
always being transferred from one place
to another. Naturally, they cannot take
care of their children’s education, and
they are always worried about maintain-
ing their houses. When they are trans-
ferred from one place to another very
distant place, they have to transfer
their households also, then again, their
children have to be admitted in some
other schools, It is, therefore, necessary
that we should provide a hostel with
facilities for lodging and boarding. Such
hostels should be established at least in
big places like Delhi, Jhansi, Indore,
Ujjain, Itarsi, etc. As an experiment,
some hostels may be opened in the
Second Five Year Plan period and if
the experiment proves successful, the
number of such hostels may be increas-
ed. The charges in these hostels should
be as moderate as the poor staff can
bear. This will help the staff to keep
their children in such hostels and the
children could prosecute their studies
without any disturbance.

As regards education, there are cer-
tain institutes at big stations and junc-
tions, but they are not provided in
many stations where there are passengers
and also the railway staff are working.
I propose that in all stations where
there is heavy traffic and passengers
move abolt, a library and a reading
‘room should be provided, so that pas-
sengers waiting at the station may not
have to waste their time, but take ad-
‘vantage* of such libraries and. reading
Tooms.
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As regards medical facilities, there are
railway hospitals, but not everywhere.
Therefore, I propose that we should.
co-ordinate the medical facilities with
the Health Ministry of every State..
Where there are State hospitals, the.
Railway Ministry can provide a certain
sum of money and have a doctor and’
some provision for medicines, so that
it may not be an unnecessary and un--
bearable burden on the State. At the
same time, it will help co-operative
effort; and, we are seeking a co-opera-
tive society. We can co-operate and co-
ordinate our activities, so that we can-
meet the needs of the people with mini--
mum expenditure. If we take this mea-
sure, we can save the expenditure om
buildings, lands and other things. We-
have to provide only for a doctor. The-
doctor can be recruited by the State
and if we provide some money, some-*
dispensary can be maintained for the
railwaymen.

I feel like supporting, rather appre--
ciating, the point made by my friend,
Shri Nambiar, regarding corruption.
also want that this practice should be-
stopped. If we want to stop corruption,
then we have to remove the cause of
corruption. It is true that whenever
railway staff go on leave, if they cannot.
get leave, they have to take recourse to
submitting false medical certificates.
They go to a doctor, pay a certain:
amount and get the certificate.  They
are not necessarily sick, but they can-
not but take recourse to this sort of’
means. Therefore, we should take im-
mediate steps to remove this cause. We:
should provide certain rules and facili-
ties for taking leave in times of need,
so that this sort of practice may not be-
prolonged any longer.

We have to pay compensation to the-
passengers, on account of accidents. I
find from the Demands that accidents.
are increasing on the Central Railway,
more than on any other Railway. That
is due to the difficulties experienced by
the Railway Ministry in renewing the
tracks. They have not been able to main-
tain their railway lines in proper condi-
tion by changing the sleepers or renew-
ing the rails, with the result that acci--
dents occur. Of course, it is an indirect
cause. We have to take into considera-
tion all the causes responsible for in-
crease in accidents and take immediate
measures to remove the causes. Certain
proposals have been made even by the:
Railway Ministry, but they have not
been implemented. For example, we
are not getting steel. Why should we:
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. not take advantage of sleepers made

of wood available in our forests? We
should have railway forests where trees
which can provide wood for sleepers
grow and we should try to change the
sleepers as soon as possible, without
depending on steel. Our delegations go
out and they get some experience from
foreign countries as to how the foreign
countries have been able to save their
iron and steel by using wood. This is
a proposal which should be seriously
considered. I think this proposal has not
been given that much of serious consi-
deration which it ought to receive.
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Mr. Chairman : The following are the
sclected Cut Motions relating to De-
mands Nos. 6, 7, 8, 9 and 10 which
have been indicated by Members to be
moved subject to their being otherwise
admissible.

Demand Cut Motion No.
No.
6 90, (Economy, 91, 92, 93, 94,
95, 96, 97, 182, 183, 185, 189,
192, 193, 217, 219, 220, 221, 222,
316, 317.

8 105, (Economy) 107, 108, 342.
9 225, 319,
10 110, 111,

120, 121,

112, 114, 117, 118, 119,
124, 200, 322.

Setting up of uneconomical new sta-
tions on the Broad Gauge between Go-
dhra and Kotah sections of Western
Railway.

Shri U. M. Trivedi: 1 beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 1,00,000.”

Lack of co-ordination between general
administrations regarding connections at
junctions such as Mathura, Bhopal, Agra
etc.

Shri U. M. Trivedi: 1 beg to move:
“That the demand under the
head ‘Ordinary Working Expenses

—Operating Staff’ be reduced by
Rs. 100.”
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Non-provision of a through train be-
¢ween Ahmedabad and Godhra.

Shri U. M. Trivedi: I beg to move:

“That the demand wunder the
head ‘Ordirary Working Expenses
—Operating Staff’ be reduced by
Rs. 100.”

Conditions of service of  Assistant
Station Masters and Station Masters on
Western Railway.

Shri U. M. Trivedi: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
lTOpg{)ating Staff’ be reduced by

s. 100.”

~Non-provision of running allowances
20 T.A.G.C.s on Western Railway.
Shri U. M. Trivedi: 1 beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100.”

Deterioration in punctuality of trains.

Shri U. M. Trivedi: 1 beg to move:
“That the demand under the

head ‘Ordinary Working Expenses

EOfgaating Staff’ be reduced by
S. A

Deterioration of traffic in smalls on
metre gauge sections of Western

Railway  particularly Khandwa-Ajmer .

section.

Shri U. M. Trivedi: I be‘g to move:
“That the demand under the

head ‘Ordinary Working Expenses

Rs—Operating Staff’ be reduced by
. 100.”

. Inadequate leave reserves for operat-
ing staff.

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
R—O%Bating Staff’ be reduced by

s. "

Reclassification of pay scales of fire-
men, rolling stockmen, gang mates, etc.
:izccordmg to nature of work actually

one.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
l_{—ollJ&r)atmg Staff’ be reduced by

s. .
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Protection of existing pay of emp-
loyees found medically unfit for certain
categories but declared fit for other
duties.

Shri Nambiar: 1 beg to move:
“That the demand under the

head ‘Ordinary Working Expenses

R—Operating Staff’ be reduced by
s. 100.”

Confirmation of all temporary promo-
tions on Southern Railway.

Shri Nambiar: 1 beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100.”

Block in promotions due to recruit-
ment of new men.

Shri Nambiar: I beg to move:

“That the demand wunder the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100.” :

Supply of foot-wear -and uniforms to
gangmen.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
——Opgaating Staff’ be reduced by
Rs. 100.”

Grant of Communal holidays to open-
line staff.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100.” :

Shortage of coal Khalasies in all loco-
sheds on ex-S.A. Railway.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
‘—Operating Staff” be reduced by
Rs. 100.”

Transfer of gangmen willing to be ab-
sorbed as unskilled labour in workshops
and loco-sheds.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staf be reduced by
Rs. 100.”
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Need to raise the lowest level of pay
of clerks to Rs. 80-220 from the present
scale of Rs. 55-130.

Shri Nambiar: I beg to move:
“That the demand under the
head ‘Ordinary Working Expenses

-——Operatmg Staff” be reduced by
100,

Abolition of casual labour system of
recruitment,

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100.”

Restoration of food concession to the
catering staff of railway refreshment
rooms.

Shri Nambiar: 1 beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100.”

Gatemen at level crossings on Central
Railway.

Shri Kamath: I beg to move:

“That the demand wunder the
head ‘Ordinary Working Expenses
——(Rs )peo(r]ating Staff’ be reduced by

. 100.”

Failure to provide uniforms to con-
ductor guards on Central Railway.

Shri Kamath: I beg to move:

“That the dcmand under the
head ‘Ordinary Working Expenses
R—()peoéating Staff’ be reduced by

s. 100.”

Deterioration in the speed of goods
trains.

Shri U. M. Trivedi: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operation other than St and
Fuel’ be reduced by Rs. 1,00,000.”
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Corruption on Western Railway in
handling public goods.

Shri U. M. Trivedi: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operation other than Staff and
Fuel’ be reduced by Rs. 100.”

Non-supply 6f proper uniforms to
T.A.G.C.s on Western Railway.

Shri U. M. Trivedi: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses.
—Operation other than Staff and
Fuel’ be reduced by Rs. 100.”

Disparity in the expenses for handl-
ing etc., of goods and compensation for
goods lost or damaged between two rail-
ways—Central Railway and Western
Railway.

Shri U. M. Trivedi: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operation other than Staff and
Fuel’ be reduced by Rs. 100.”

Introduction of diesel coaches bet-
ween Ongole and Gudur on Southern
Railway.

Shri B. Ramachandra Reddi: I beg to.
move:

“That the demand under the’
head ‘Ordinary Working Expenses
—DMiscellaneous Expenses’ be re-
duced by Rs. 100.”

Conti of t of Vish-
akhapatnam port under Ratlway Minis-
try.

Shri K. K. Basu: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Miscellaneous Expenses’ be re-
duced by Rs. 100.”

Expenses on health and welfare ser-
vices of South Eastern Railway.

Shri U. M. Trivedi: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
R—Lailaour Welfare’ be reduced by

s. 100.”
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Provision for education of children of
Railway employees on the Western Rail-

way.
Shri U. M. Trivedi: I beg to move:
“That the demand under the
head ‘Ordinary Working Expenses
—Labour Welfare’ be reduced by
Rs. 100.”

Need for immediate opening of mater-
nity wards in Railway Hospital, Golden
Rock.

Shri Nambiar: I beg to move:
“That the demand under the

head ‘Ordinary Working Expenses

{Labour Welfare’ be reduced by
s. 100.”

Shortage of doctors and medical staff
in Railway hospitals.

Shri Nambiar: 1 beg to move:

“That the demand der the
head ‘Ordinary Working' Expenses
—Labour Welfare’ be reduced by
Rs. 100.”

Insufficient medicines to Railway hos-
pitals and dispensaries.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Labour Welfare’ be reduced by
Rs. 100.”

Provision of a dispensary at Olavak-
kot-Southern Railway—for Railwaymen.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Labour Welfare’ be reduced by
Rs. 100.”

Establishment of Workmen's Adviso-
ry Committees for each Railway hospi-
tal and dispensary.

Shri Nambiar: I\beg to move:
“That the demand under the

head ‘Ordinary Working Expenses

;Lz;gour We'fare’ be reduced by
s. 100.”

Appointment of lady doctors in each
Railway hospital.

Shri Nambiar: I beg to move:
“That the demand under the
head ‘Ordinary Working Expenses

—Labour Weifare’ be reduced by
Rs. 100.”

9 MARCH 1956

Railways 2162

Separation of administration of clean-
ing, sweeping, etc., of entire Railway
colony, Golden Rock—Southern Rail-
way—from medical establishment for
the sake of better medical attention.

Shri Nambiar: 1 beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Labour Welfare’ be reduced by
Rs. 100.”

Grant of one year's leave with full
pay to T.B. Patients among Railwaymen
for treatment.

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Labour Welfare’ be reduced by
Rs. 100.”

Failure to Provide quarters to staff at
Adoni, Nagarur, Molagavalli, Aspari,
Nancherla, Bantanahal, Berinahal, Ulin-
dakonda, Betham Cherla, Dhone, Mad-
dikera, Tuggali, Fendekal, and Malyala
stations of Southern Railway.

Shri Gadilingana Gowd: I beg to
move:

“That the demand under the
head ‘Ordinary Working Expenses
—Labour Welfare’ be reduced by
Rs, 100.”

Administration and functioning of
Railway Schools.

Shri Barrow: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Labour Welfare’ be reduced by
Rs. 100.”

Mr. Chairman: All these cut motions
are before the House.

Shri T. B. Vittal Rao: I am glad to
say a few words on this Demand espe-
cially when our Chairman of the Assu-
rances Committee is by my side. A few
days ago, we were sitting in the Com-
mittee on Assurances. The question of
manufacturing our signalling equipment,
block instruments, came up there. A few
years ago, in 1953, a question was rais-
ed by me in this House whether the
Railways contemplated the establish-
ment of workshops for the manufacture
of block instruments. The reply given
was that the matter is under considera-
tion. Eventually, the matter was taken
up by the Assurances Committee and
it was stated that they could not indi-
cate when this factory is going to be set
up. Then our Chairman asked me whe-
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ther I have forgotten that question alto-
cther. We are badly in need of these
instruments to increase operational effi-
ciency in the working of railways and
we are not in a position to manufacture
them. We depend largely on imports. I
should strongly urge upon the Railway
Board to see that workshops are set up
to manufacture these block instruments.

Shri L. B. Shastri: We are already
doing that. I want to inform the hon.
Member that we have taken up the work
of manufacturing of signalling equip-
ment in our own workshops in the Cen-
tral Railway and other Railways.

Shri T. B. Vittal Rao: Thank you very
much.

I go to the next item: transhipment
arrangement at break of gauge stations.
Unless and until we arrange for mecha-
nised transhipment of certain bulk items
or at least for coal, I am afraid we can-
not move the goods which we can move.
In all break of gauge stations, there is
this bottle-neck. We are doing the work
by manual labour. Unless there is me-
chanised transhipment, it will take time.
We have to progress in this direction.
This point was also urged by the Fede-
ration of Indian Chambers of Commerce
and Industry when they submitted a
memorandum two years ago. I submit
that at least for some of the bulk items
and coal there should be mechanical
transhipment. Then only we can increase
operational efficiency and move more
goods.

Shri L. B. Shastri: There will be fur-
ther unemployment.

Shri T. B. Vittal Rao: We will absorb
them in the mineral industry.

Shri Nambiar: Unemployment is not a
problem.

Shri T. B. Vittal Rao: Then, I come to
an important. point about schools. The
Railway Board and the railway adminis-
tration are thinking of converting a
godown in my place into a school. There
is a provision made also. The godown is
not fit to be converted into a school. The
site also is not good.

Shri Alagesan: Where ?

Shri T. B. Vittal Rao: Lallaguda. I
am coming to that. That school building
should be constructed in a better site. A
nice building should come wup. The
school should not be located in this
godown. It is not properly ventilated.
After all, a godown is a godown.

9 MARCH 1956 Shri Kaski Viswanath Mandir Bill

2164

Mr. Chairman: The hon. Member can
continue on Monday, Now we shall
have to take up Private Members’ Bills.

3. P. M.

NATIONAL DEVELOPMENT
(PEOPLES’ PARTICIPATION)
BILL *

st go TWo AN (e girw) ¢
# g w5 usda faww wd-
9 § ST T AW fAag S #7 Sua
FH I faw & 9w F9 F aAfa &
Eiol]

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to provide for peoples’
participation in the national deve-
lopment programmes.”

The motion was adopted.

s @R qRo AR § faw &1 ww@
F@EI

NATIONAL AND FESTIVAL PAID
HOLIDAY BILL *

Shri Nambiar (Mayuram): 1 beg to
move for leave to introduce a Bill to
introduce a uniform system of national
and festival paid holidays for all indus-
trial workers.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to introduce a uniform
system of national and festival paid
holidays for all industrial workers.”

The motion was adopted.
Shri Nambiar: I introduce the Bill.

SHRI KASHI VISWANATH MANDIR
BILL

Mr. Chairman: The House will now
resume further discussion of the motion
moved by Shri Raghunath Singh on the
24th February, 1956, that the Bill to
provide for the better administration and
governance and for the preservation of
the Shri Kashi Viswanath Mandir,
known as the golden temple of Banaras,
be taken into consideration.

We have already had discussion for 35
minutes out of the 14 hours allotted for
the discussion of the Bill, and 55 minutes
are still available. Shri D. C. Sharma
was on his feet. He may continue his
speech.

- *Published in the Gazette of India Extraordinary, Part IT Section 2, dated g-3-1956 pp. 79 to 81
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